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LEGISLATIVE ASSEMBLY.
Saturday, 28th July, 1923,

SPEECH DELIVERED TO THE COUNCIL OF STATE AND THE
LEGISLATIVE ASSEMBLY BY HIS EXCELLENCY THE

VICEROY.

His Excellency the Vieeroy having arrived in procession with the
Presidents of the Council of State and the Legislative Assembly took his
seat on the Dais at Eleven of the Clock.

His Exocellency the Vieeroy : I am here to-day to address you
on what nmust be generally recognised to be a most important oecasion.
This is the last day of this Session of the Legislature and the last day of the
last Session of the first Legislative Assembly constituted under the -
Jovernment of India Act of 1919. The close of this Session
mnarks a stage in the working of those reforms. We have reached
the end of a definite part or chapter in that gradual development of
self-governing institutions in the Indian administration which is the
declared policy of the British Parliament. We have advanced one step
forward, an important step, in the progressive realisation of responsible
government in British India as an integral part of the Empire. I pause
to dwell on this point. T desire others to realise, as T do, what the end of
this period means for India. Tt began by a momentous declaration of
policy by His Majesty’s Government who determined it to be necessary
to give cifect to this policv by successive stages and forthwith to take
substantial steps in that direction. Since that announcement we have
heen travelling on that road, and we have now almost reached the halfway-
house on that journey. We in India at this time will naturally desire to
pause and appraise our achievement ; but this stage holds interest not only
for us—though .it must have a spectal and intimate importanee for us—
hut for & wider public. Of necessity at the close of this Session the British
Fanliament, upon whom lies the responsibility for the welfare and advance-
ment of the Indian people, must look back and take stock, in the words
of the preamble of the Act, ‘‘ of the co-operation received from those on
whow new opportunities of service have been conferred ’’.

There is another aspect of the question. Our constitution enaots that "~ e
on the expiration of 10 vears after the passing of the Aect of 1919 a
Statutory Commission shall be appointed to inquire into the working of
the system of government. the growth of education and the development
of representative institutions in British India and all matters connected
thercwith, and to report thereon. In effect at the time stated the pro-
gress and achievement under the reforms are to be weighed in the balance
for the purnose df Aetermining the degree and extent of the next move
fm'ward o Theyeare to be tested in the erucible for the alchemist to decide
of what metal they consist and whether they ring true. I remind vou
that time is 3asamg and that we have almost reached the moment when

.Z, ‘. (Ys0es )
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half that statutory period will have elapsed. The achievement of the
Ind:an Legislature, and espeecially of the first Legislative Assembly in these
circumstances, assumes a special importance. The work they have
accomplished, the influence they have exercised, the example and experience
‘they bequeath to their suceessors, all contribute to that atmosphere of
success or failure which will surround the Reformed Constitution when
the Mother of Parliaments sends her representatives to inquire into the
working of the system of government,

To-day we are bringing to a conclusion the proceedings of the first
Indian Parliament under the Reforms and we are assisting at the obsequies
of our first Legislative Assembly ; it is therefore meet and proper that we
should review past action as e pronounce its funeral oration ; but we are
also at the stage which precedes and heralds the birth of a seecond Assembly;
and we may for this reason also fitly assess our experience and hand on its
fruits for the benefit of our sucecessors.

I have spoken of the special interest which our proceedings to-day
have for curselves and for the British Parliament. They are also keenly
watched by a larger public. No one can have failed to note the great
growth of interest in the proceedings of the Indian Legislature which
has been a prominent feature of the British Press in the last two years.
Time was when the notices of Indian affairs in the British Press were
few and intermittent. That day has passed with the reforms. Time
was at the outset of the reforms, when a section of the Indian Press
professed to ignore the deliberations of the Indian Legislature exeept
for occasional and brief outbursts of malicious depreciation. Those
days are gone. You may have your detractors ; you may have your
erities ; but you have now everywhere ecreated and sustained a vivid
and living interest in vour actions. You have made the Indian Legis-
lature the mirror of events in India. All matters of importance to India
are reflected in your questions and Resolutions. Before I pass to your
_achicvements in the working of the reforms, I will examine the politieal
situation regarding the reforms. Those who are opposed to the true inter-
ests of India and are blind to her position in the British Empire and to the
mutual protection and strength those ties assure, have not been slow
to allege that the reforms are of a transitory nature ; that they were
the outcome of the political complexion of a moment ; that they have
neither substance nor permanency ; that you live in short in a fool’s
paradise whose valaces and gardens will vanish in the twinkling of an
eye like the passing of a mirage. Nothing could be more untrue. T came
to India immedictely after the initiation of the Reformed Constitution,
pledged to carrv on that constitution and entrusted with speeial and
new responsibilities hy His Majesty as Governor General to that end.
On me was the charge laid that it was His Majesty’s will and pleasure
that ‘‘ the plans laid by our Parliament for the progressive realisation
of responsible government in British India as an integral part of our
Empire may come to fruition to the end that British India may attain
its due place among our Dominions.”’ A solemn declaration nf policy
had been mnde by His Majesty’s Government to the same purport ; the
legislation had been passed with the assent of all political parties in
Eugland. Since then there has been ro change and thefs will he ng
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chauge in the anunounced policy. It is the recognised policy of the
British Government however constituted. There have been changes
in Prime Ministers, changes of parties in power in England, changes
in the personnel o the Secretary of State for India ; but the fundamental
policy as regards Indian reforms has remained unaltered ; and it is the
unshaken determination of the British Government to carry out those
reforms not only in letter but in spirit. _

There has been criticism of the illusory nature of the reforms. Those
who wish to hinder the progress of India along her settled path have
charged the reforms with being an empty shell without a core. They have
termed them a dress giving only the trappings of reality to a dead body
which had neither life nor force.

The achievements of the Indian Legislature have been decried. Their
position and privileges have been ridiculed ; their motives have been mis-
interpreted. Their sincerity and patriotisin have been attacked. Let
history be their judge. I am confident that no difficulty will be found in
syeeping aside those travesties of their earnest and constructive labours ;
but this is not all. The Assembly itself has been at times despondent.
Therc have been moments in this House when voices have been uplifted
crying on the Reforms as a niggardly gift and a sham. My sympathy at
all times is with laudable desires for constitutional advance and longings
for a wider horizon ; but when I examine the position the Legislative
Assembly has attained, the use it has made of its opportunities, the
effect, and «hgnity with which it conduets its debates and the broader
aspect of ity powers upon the policy of the Government of India, T cannot
but feel that the Assembly at times takes far too narrow and restricted a
view of its potentialities and real influence ; and I must suspect that senti-
ment on occasion tends to obscure reason and dims the vision of those
solemn pron.ises of the British Government and of the Charter of Indian
liberties of which the Government of India Act is the repository. Weigh
for a moment the influence and power of the representative element of
this House against that of its predecessor, the Imperial Legislative Couneil.
Compare the realities of its responsibilities with pre-existing conditions.
Reflect on the estahlishment on a firm basis in this House of Parliamentary
traditions and on thejr incalculable effect on the future. '

I do not desire to enter upon a catalogue of the legislative achievements
of the Legislature or to enumerate in detail those Resolutions or questions
or recall those debates which have produced material results on the executive
action of the Government. I prefer to recapture for a moment the atmos-
phere and the state of political fecling in India when I assumed my office and
to ask you to judge how far this has changed and how far your influence and,
action have contributed to this change. When I first came to India T was
at pains to get into touch with political thought, to hear grievances and
study the Press so that I might acquaint myself with those matters which
appeared to be a subject of general complaint. My impressions of the burn-
ing questions of the day in Indian opinion as gathered from those sources
was as follows, Tu the first place, there was a deep tide of resentment re-
garding curtailmeut of liberties. The more progressive considered
the rtatutory restrictions on the freedom of the Press to be unneces-
saty, umduly® restrictive and incompatible with the spirit of reforms.
The same® exception was taken to a number of special enactments
restrictive ot certs‘in aspects of political agitation and known ag

K : - s .
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the Repressive Laws, and partieularly included the Rowlatt Aet.
Strorng views were expressed to me as regards the number of British
troops employed in India, the strength of the Indian Army and
the burden of military expenditure. The military position was represented
as showing a total want of confidence in India and as strangling the materis
expansion of the country by weight of army expenditure. Though Indian-
isation had hegun iu the Civil Services, the absence of any regular scheme
of Indianisation of the Ariny was quoted as a proof of the mistrust of Indians
by the British element and as designed effectually to prevent the ultimate
realization of responsible self-government in India, A like suspicion was
alleged to be at the root of the failure to associate elected representatives of
the people in advisory capacities with the problems coming before the
Departments of the Executive Government,

India was represented as dominated in fiscal matters by the British
Government and by the economic interests of Great Britain. The
stores policy of India was said to be dictated to stifle the expansion
of industry in India, and accusations were levelled that its main purpose
was to place the maximum amount of orders with British manu-
facturers. Finally, the bureaucratic Government were charged with
having established for the perfection of their own ends an unduly
complex and expensive administrative machine and with having
expanded its activitics in directions not desired by the Indian publie
and out of proportion to India's resources

I need hardly recall to you how the case now stands in regard
to those subjects. For 1 know'that you count the measures, which
have teen adopted by my Government on the strength of your repre-
eentation of public opinion in those matters, among the most priceless
pages in your annals ; you may perhaps feel that the policies yom
advoecated are not yet in all cases fully accepted, but when you leave
this House you may assuredly point to many grievances, which were
the caure of much bitterness and suspicion, checked by you in their
early growth and now lying strangled on thre open road you have left
behind you.

These achievements arrest immediate attention ; but there are
other matters to be mentioned, particularly as they rclate to activities
of a more constructive character which will, I trust and believe, have
an important ard beneficial effect upon the future intcrests of India.
In the Indian Factories Amendment Acts, the Indian Mines Act and
fhe Workmen’s Compensation Act, the Legislature has placed on the
Statiute-bork measnres destined to protect labour and has taken a pro-
gressive view of that great respomsibility which rests on its shoulders
as the representative of a vast labouring population. The Indian
Emigration Act deals with the difficult problem of safeguarding the
mterests of Indians who may emigrate to find a livelihood abroad ;
and a striking feature of this legislation is that the final decision of
measures for their protection has been vested in the Legislature itself,
No measure before you was hedged about with such special difficulties
as the law to abolish raciul distincetions ; but no rift odeurred in the
delicate web of compromise and good-will ; and the Statfite is now
with ue—8 permapent monument of mutuul desige to wuzk fogether
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to' & sommon understanding. In tHe Criminal Procedure Amendment
Act the Legislature brought to a successful conclusion a task of gréat
maguitide and complexity which had occupiéd the energies of our
draftsmen for nearly a decade. It will fall to few Legislatures to have
to dispose of & measure of such difficulty and importance in the domdin
of the criminal law.

While at' times sentiment has run high and some event has found
the Assembly and the Executive (Government apparently at opposite
poles, these differences have seldom been perpetuated dnd friendly and
frank discussions have frequently led in the end to better understand-
ng. .

Some differences. unfortunately have remained. I¥ was- perlaps
scarcely to be expected that at the present stage of the constitution every
divergenee of opinion between the Governmernt and the Legislative
Asgembly would be composed by discussion. Often my Governmeint has
aecepted the views of the Legislature notwithstanding that these did
not-scoincide with those of the Executive. But a special responsibility
has been laid by the constitution upon the Governor Qeneral in certain
cases and in my judgment special powers are essential to the discharge
of the duties of the Executive in the present state of constitutional
development in India. Nevertheless the occasions of the use of these
special powere shoald be and, I am happy to observe, have been rare.
The most recent and notable instance of their exercise was in connec-
tion with the necessity for balancing the budget. The reasons far the
action which I felt it incumbent upon me to take at that time have been
published. My action provoked criticisms ; I have no intention of re-
opening the discussion save that I will add thdat in my opinion subsequent
events have tended to confirm the wisdom of my original decision. The
responsibility was gravé and the decision rested with me alone. I trust
that those in the Assembly who have felt and expressed themselves
strongly on the subject will leave this House without any feeling of
bitterness, holding to their opinion as their consciences may dictate and
acknowledging the same liberty to others who may differ from them,
among whom I count myself. : '

My Government have to acknowledge & continuous and solid meéasure
of support in times of disturbance and agitation from the Legislature,
.and in- general a steady inflwence cxerted for the maintenance of liw
and order. I have said enough, I trust, to establish beyond comtroversy
the real advance accomplished and to place beyond the power of depteeia-
tion the disciplined eflorts to increase the well-being of the people of
India which have characterised this, the first Indian Legislature.

Before I part from the Legislative Assembly I wish to pay a tribute
to Sic Frederick Whyte who, with a knowledge and experience brought
from the British Parliament and imbued with the ancient traditions of
that Houre, has presided over your deliberations. I know that you
would wish to be associated with me in offering a meed of appreciation
of the technica]l knowledge, sympathy, patience and fairness of mind
which havg charpeterised his association with your Assembly.

For me as Governor General the first Legislative Assembly under the
reforms and ig my term of office must necessarily hold special ties of
) .
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interest, and 1 must view its dissolution with no small measure of regret.
My feelings on its disappearance are however tempered by the knowledge
that 1 still retain without change the valuable services of the Council of
State ; and I am sustained by the thought that I can continue to rely
on the sobriety of judgment of this Chamber of Elders which with this
Assembly formed part of the first Indian Legislature and on their support
of the best interests of India in all matters that closely touch her well-
being. .

I had intended to confine myself to-day to a survey of the work of
the Indian Legislature over the period of the life of the first Legislative
Assembly and not to dwell on matters of recent occurrence too near to
us to be judged in their proper perspective ; but before I pass to another
part of my subject, I feel it my duty to make some observations about
Kenya which is at the moment uppermost in my thoughts and yours.
The news ‘of the decision regarding Kenya came to me and to my Govern-
ment no less than to you as a great and scevere disappointment ; for India
Lad made the cause of Indians in Kenya her own.,  As His Majesty s «Gov-
ernment has stated, this decision contlicts on material points with the
strougly expressed views of my Government as laid before the Cabinet
by the Secrecary of State for Icdia. India’s representations were fully
placed befors His Majesty’s Government and received most patient and
careful consideration ; but we must record our deep regret that His
Majesty’s Government did not fvel justified in giving greater effect to
them, We are conscious that there were important aspects, perhaps not
sufficicntly understood by us, which His Majesty 's Government were called
upon to weigh and determine, and we fully appreciate and acknowledge
their whole-hearted efforts to arrive at a fair and equitable conclusion.
''hey have announced their decision and the Government of India must
consider it und arrive at its conclusions. 1f submdssion must be made, then
with all due respect to His Majesty’s Government it can only be under
protest.

We do not fail to realise the great difficulties in which llis Majesty’s
Governmgnt were placed. 'They were faced with a conflict between two
powerful interests. The deputations with great vehemence urged two
completely divergent points of view. Between these two there appeared
to be no ground for agreement on any point ; and besides there lay on His
Majesty’s Government the grave responsibility for considering the
unchampioned and inarticulate interests of the native population which
form the great majority in the Colony. It is not easy in India with strong
feeling for the Indian side of the cause to appreciate with real detachment
the considerations which His Majesty’s Gtovernment had to bring to bear
on the difficult problem. Attention in India is naturally concentrated on
the rights and claims of Indians, while His Majesty’s Government have
a larger fleld to cover and wider respomsibilities to exercise ; and we must
remember that although the decision has disappointed us, yet on some
points to which we were strongly opposcd, but to which the settlers party
attached great weight, the decision is sgainst them. On three important
points decisions favourable to the Indians have been Rronounced.. His
Majesty’s Government have declared against the grant ,of responsible
government withiz any period of time which need now be, taken into

& . -
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consideration. Further, they have refused to countenance the introduction
of legislation designed to exclude from British Colony immigrants from
any other part of the British Empire. In addition they have definitely
rejected the principle of segregation. On the question of the future
control of immigration no final conclusion has been reached. The prin-
ciple stated is unexceptionable and as a declaration of policy it will be
welcomed by Indians. We are, however, uncertain as to the precise
method by which immigration is to be eontrolled, and how the control will
affect Tndians ; but yon may rest assured that I and my Government will
use every effort to impress our views on this subject without delay upon
His Majesty’s Government.

It is unfortunate that the last days of the first Legislature should have
been overclouded by events regarding the tréatment of Indians overseas.
Yesterday the Legislative ‘Assembly passed a Bill enabling the Governor
General in Council to frame rules, if and when he considers it desirable, to
regulate the entry into and residence in British India of persons domieciled
in British Dorminions and Possessions other than the United Kingdom. The
principle of raciprocity had already been accepted by the Imperial Con-
fererre, and tharefgre a Bill conferring powers on the Governor General in
Couneil in his diseretion to make rules for the purpose of enforcing recipro-
city is in itself unohjectionable ; but the moment selected for this legisla-
tion may in some quarters be regarded as unfortunate, especially when
accompanied by speeches in favour of retaliatory measures. It is put
natural that thcre should be a desire in vour mind publicly to express your
determination to befriend and support Indians overseas to the best of your
ability, but T must express serious doubt whether your ohject will be effected
by these means. Will their position be improved politically and materially
by steps in the nature of retaliation ¥ May it not have an opposite effect
and make their sitnation more difficult ¥ Have they been consulted ¢ Is
it their wish 7 Apart from other considerations, will it help India ¢ 1 shall
not dwell upon the subject. The Bill cannot reach the other Chamber this
Session and meanwhile there will be opportunity for further information
and reflection.

T have pansed to-day to examine the progress of the first Legislature
and the position it has attained. In the face of vehement and sometimes
bitter opposition you elected to give your services to your country and became
Members of the Tepislature, determined to devote your pdwers to attain-
ing your aims and ideals by constitutional methods. You may not have
accomplished in the short period all that you had hoped. You may perhaps
find the pace of progress too slow, but ean you point to greater achieve-
ments for India during so brief a period of tIme ¥ Would other means
have accomplished as much ¢ There are those who have set other ideals
before them. Destruction not construction is their avowed aim. They
would wreck the Reforms. What have they aeccomvlished for India ?
What blessings have they brought to her people ¢ Have thev brought
harmony ? Have they brought security ¥ Have they brought peace ?
What, goal' have 'they set before them ? By what road are they to attain
toit'?,

You rysod.nat meddle with uncertainties or speculate on the unknown.
You kpow the port toywhich yoyr ship is sailing. You have set your

1 ]
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course ; the star by which you steer shines bright before you. Ths firet
stage of your passage liex behind you in your wake. You have learnt to
work your craft. Whatever storms or dangers may lie before you, you. axe
confident in this knowledge and by the help of Providence you will bring
your ship in rafety to ite jouuney's end. It is in this spirii that I adk those
who have the interests of India in their hearts to use their influence in the
coming elections to help #ndia forward by the ouly seeure rond to the attain-
‘ment . of her cherished desires.
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ENGLisH TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhsmmadan) :
Honourable President and Honourable House, 1 rise to support the Rosolution
moved by my Honourable friend, Rai Bahadur Lachhmi Prasad Sinha. It
is a well-known fact that whenever Members of the Loegislative Assembly
require any information, they have to cnocounter great difliculties in obtaining
i through local officers. I think it is the duty of cvery Member of the
Assembly to try his level best to remove the misunderstanding that exists
between the people and Government. But we cannot succeed in achieving this
noble object unless the Ircal officers render us every possible help for the solu-
tion of the difficulties. Whenever an untoward cvent happens, only the
Government officers are in a position to have the correct information regard-
iog it. It is absolutely necessary that the Members of the Assembly, who
desire to do their duty to Government and the public, should be in full
possession of all vecessary facts, so that they may be in & position to meet all -

ible objections and remove all misunderstandings. Moreover, hMembers
should possess full information regarding every matter that is brought up

£
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from time to time before the Assembly for disoussion and deliberation. When
any assistance is required from Government officers on any matter which is
for the benefit of the poor classes and the cultivators, no satisfactory reply is
vouchsafed to our request. This is the plight of the non-official Members.
In my humble opinion, therefore, whenever any Member requires such as:is-
tance from any Government officer, it should be readily given to him.

Sir, this is the reason why the people of India are not as yet fully econ-
vinced of the sense of justice of Government. This Resolution does not con-
tain any demand that might prevent its being accepted by the Honourable
the Home Member. Government should never oppose such Resolutions. As
official Members geperally oppose Resolutions of non-official Members,
the latter feel much besitation in bringing forward many a useful and
important proposal before the House. And this attitude of the official
Members has greatly discouraged the non-official Members—which is not a
happy angury either for Government or for the public.

Another point worth considering is that some village officers have taken
to injustice and oppression. I is necessary, therefore, that whenever non-
offieial Members come to know of any such illegal act, they should be em-
powered to obtain every information from the officers concerned, so that
Justice may be well administered in towns and villages alike. Sometimes we
hear of woeful tales of oppression and high-handedness perpetrated on poor
cultivators. Now, had we heen well posted in this matter, we could easily have
answered any questions after making full inquiries. Perhaps some gross
injustice may be averted in this way. Such things create misgivings in the
public mind, which tbe Members of the Assembly can easily remove only if
they be in full possession of facts.

It is on these considerations that I commend this Resolution to the
Honourable Members of the House who, T fully bope, will supyport it in view
of its usefulness to the public, g0 that any difficulty they may meet with in
properly pexforming their duties may be removed. With these few words I
support this Resolation.
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THE MUSSALMAN WAKFS REGISTRATION BILL.

Maulvi Miyan Asjad-ul-lah * (Bhagalpore Division : Muhammadan) :
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ENGLISE TRANSLATION..

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan) :
Honourable President and Honourable Members of the House, devoted
servante of Islam have frequently invited the attention of the Mussalmans of
India to the mal-administration, mis-use and the wretched condition of the
Muslim endowments (aufaf) in India., But unfortunately the Mussalmans
bave always turned a deaf ear to these proposals, and the question of the
reform of Mubammsadan endowments has never been taken up in right earnest.
No Muslim association or conference has ever atterapted the re-organisation of
the endowments of their province und to utilise their income for really bene-
volent objects. Nor bave the trustees cared to spend the large incomes of such
endowments in strict conformity to the wishes and intention of the pions donors.

The Honourable Mover of the Bill has now taken up this noble work in
hand, for which the thanks of all the Mussalmans of India are due to him. No
Mussalman can have any objection to the principles of the Bill. If our endow-
ments be properly managed in accordance with the provisions of the Bill; the
pecuniary difficulties that invariably beset all our schemes of educational and
social reform and progress will at once disappenr, our religious and educational
objects could be more easily achieved, and our leaders will not be confronted
with difficulties 80 often met with in collecting the necessary funds for thejr

social and educational schemes. There will then always be an ample fund
at our disposal for our religious and charitable purposes and the case of “the
deserving receiving their rights”” will then come true.

« After these prelimipary remarks in support of the Bill, I would like to
draw the attention of the Honourable Mover to gertain defectsin it which have
raised suspicions in the minds of the edncated Muhammadans of India. They
cousider that the powers proposed to be given to the District Officers under
section 16 may be iarmful to both the Government and the Muhammadan
public. Considaring the present political situation of the osuntryyI shall
never advise the government of India to abandon its time—h)nOur:;i policy
of non-interference in religious matters. Although I thipk Bhat the

. <
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presence of the District Officer on the District Committee may be useful ina -
way, tho harm caused by his unwelcome presence there in creating bad
fecling and mistrust in the minds of the Mussalmans in general will, in my*
.(ﬂ\inion, be so great that 1 would willingly forego even some of he
(uhammadan interests. 1 am perfectly sure that that portion of the Bill

which relates to the official interference can never be appreciated by the
Muhammadans and will rather afford a strong handle to the opposite party

to stir up farther agitation. " In my humble opinion, therefore, Govern-
ment should strictly adhere to its old praiseworthy pelicy  of noen-intervention

in religious aflairs.

Tf the Provincial Governments or the Distriot Officers would be empowered
to appoint and dismiss the members of central aod local Committees,
there is n risk of constant friciion between tho Govertment and the Mussal-
mans. The Bill, under these circumstances, instead of proving a boon to the
publie, mnay be very injurious and trouble-giving to both. The Government
of Bihar and Orissa and other high officials have realised this danger. I trust,
therefore, that in view of the strong recommendations of several high officials
the Honourable the Home Member and, especially, the Honourable the Law
Member will introduce the nccessary amendments, and will keep in view the
practical difficulties and troubles with which District Officers and Provincial
;}ovcrnments will be confronted if the Bill was passed into law in its present

oym.

The formation of Provincial and District Committees should. be left
entirely in the hands of the Mussalmans themselves who will bave the best
apportunity of julging the merits and demerits of those whom they would
select for trusteeship, The District Officers can seldom have auch a chance,
as truly pious persons never-court their interviews,

There is another ?oint worth considering, (enerally Sajjada Nashins
and Mulwillis of Waqf propertics have got their own names entered in
the official records, In Jamabandis, instend of the name of such and such
Khankak, the name of such and such Mutwalli appears as the proprietor.
This practice should be stopped and corvect entries made, so that the Afu-
wallis may no' be able to scll or mortgage the Wakf property or any portion
thereof, as has been done in very many.cascs,

In section 13(2), it should he wade clear that the sale-proceeds of
the accounts shall be deposited in the Wakf fund. The accounts should be
published in Muhammadan newspapers besides the Government official
Gazettes, which are not peruced by the people in general, so that a greater
number of people may have an opportunity of going through them and of
oxprassing their views in the matter, and may also be able to wake anunounce-
ments in the form of notices, ete., about anything big or small for the public good.

Before the Bill is passed into Iaw, we must, however, be very carefub in
making every provision in it to safeguard the honour and exalted position ®of
those holy saints who are looked upon, with the greatest reverence, by thousands
of Mussalmans and wre considered as their holiest spiritual and religious guides.
These must net be placed under any control whatsoever of a Committee or
District Officers. No Mussalman can ever approve of a measure which would
place these holy personages under the tutelage of Muslim or non-Muslim
trustees. It can never be a popular measure. There are some Muhammadans
who have a special regard for these saints for whom they will readily sacrifice
everyﬁxing:, ®even their lives ; to these will surely such a Bill be very objec-
tionalr, ¢%., the Sajjada Nashin and Mutwalli of the holy shrine at
Ajmere Slgrif. | ' .
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THE LEGAL PRACTITIONERS (AMENDMENT) BILL.
- Maulvi Miyan Asjad-ul-lah * (Bhagalpore Division : Muhammadan) :
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EnerLisE TRANSLATION. .
Maulvi Miyan Asjad-ul-lah (Bhagalpore Division : Muhammadan):
Honourable President and Honourable House, I rise to oppose my Honeur-
able friend, Dr. Gour’s Bill which proposes to confer rights on women to appear
a8 legal practitioners in the Courts. I regret I have to oppose this Bill again
a8 it involves some very important principles, I am afraid if womea were
allowed this privilege justice will always be miscarried. * :

No Cgurt of Justice, however perfect it may be, can deal justly and im-
partially where women are engaged in pleading cases before it. When a case
will be cogfductdd on one side by  man and on the other side by a woman,

) »
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the chances are that the latter will carry the day, 'The following reasons,
amongst others, may be mentioned that injustice will likely result if women
be allowed to plead in Courts. And it is mainly these consideratione which
bave led the Patna High Court to refuse the special privilege to women. Firat,
the Judge himself may very naturally have a leaning towards the sweet words
of women lawyers. Secondly, witnesses, when cross-examincd by them, may
very likely be duped®and captivated by their charms and thus may not give
accurate replies to questions put to them. Thirdly, the male pleaders of the
opposite party may very naturslly be captivated by the sweet words and
blandishments of their fair opponents (women being naturally very attrac-
tive) and thus fail in the performance of their daty to their clients. As
lawyers generally take their fees beforehand, the result of the case is of little
concern to them. Moreover the sdministration of justice will be seriously
affeoted in view of the fact that while a male lawyer can bring home a cer-
tain point to the Court in his client’s favour in several hours, a female lawyer
will, by hes sweet arguments, achieve her objeot in so many minutes.

If Dr. Gour holds that in these citcumstances both parties will be at libarty
to engage female lawyers, then the male hW{ers’ practice will surely suffer.
~Women being of delicate constitution will often be unable to perform their
professional duties and to appear before the Court much to the detriment of
their client’s interests, as also of the work of the Court, which will have to be
occasionally interrupted merely in deference to the convenience of the fair
pleaders.
1f & Judge spoils a case by accepting a bribe, he is generally punished for
this act. What will be the punishment of those Judges, I ask Dr. Gour, who
will allow their judgments to be biassed by the charms and blandishments of
fair lawyers and to go against the established laws and usages of the country.

I am afraid that a good deal of moncy will have to be ssorificed at the
altar of beauty and fashion as our new lawyers will demand higher fees than
their male colleagues. And many a young man will go to the length of
bringing false suits and making sham defences simply to ingratiate themselves
into the good graces of a pretty Vakil, and, as a consequence, fat fees will flow
to her.

Considering all this T am at a loss to understand what particular object
Dr. Gour had in view in bringing forward this measure before the Assembly.
1 daresay he may have the English practice in kis mind. But the circum-
stances of our country are quite different from those of England ; and what is

ood for them may not be suitable for our country. On these grounds, there-:

ore, I oppose the Bill.

*
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GENEBAL DISCU&SION ON THE BUDGET.

Maulvi Miyan Asjad-ul-lah* (Bhagalpore Division : Muhammadan) :
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ENGLISH TRANSLATION.

Maulvi Miyan Asjad-ul-lah (Bhagalpore Division: Muhammadan) :
Honourable President and Honourable House, the proposal of the Honourable
Finance Member to impose a duty on salt in order to makeup the deficit in
the Budget appears, at first sight, to be a very reasonable and easy method of
gaining the objeot in view. But when we take into consideration the fact
that she vast population of thie country consumes salt in lasge quantities, and
that in congsequence a duty on this article of every-day consumption will
surely affect their pursc as well as their health, I confess, [ have no other
alternative but to oppose the proposed taxation and to request, with the other
Honourable Members of the House, the Honourable Winance Member to
withdraw this unfortunate proposal and thbereby earn the gratitude of the
House and of the people in general,

1t is evident from the Honourable Finance Member’s speech that he
considers the imposition of such a tax to be absolutely necessary. 1 beg to
point out, however, that he has overlooked an important point in this matter.
While considering the comparative consumption of salt by the people of India
and of England, he seems to imagine that the conditions of the two countries
are alike. But this is not actually the case. First, eating salt is much loss
used in England than in India, as most English dishes are prepared without
or with a very little admixture of salt in tham ; whereas it is a sirne qua non
of almost overy Indian dish and, [or the poor, itis an absolute necessity. We
'have a proverb that lime is the rich man’s thing and salt that of the poor man,
'This ig undoubtedly the case, because poor people have to do hard manual
work and eat coarse food and therefore they require a good dose of salt to bhelp
digestion. We must have all seen village labourers, before starting fors
their day’s work, eat their morning meals of rice or bread with a good *
pinoh of salt sprinkled over it or mixed with a savoury okséncy. And their
midday meals also consist of nothing but some vegetable and salt. Now,
considering the low wages of these poor people, which seldom exceed three
or four annas a day, I cannot bear for a moment that their one article of diet
should be singled oat for taxation, as has been proposed. Gentlemen, just
think for a moment, how very difficult it is during these hard times to have
two meals on four annas s day and these poor creatures have to support
themeglvds and their families ou this pittance. This is surely the work of
Providengp beyend our understanding.
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In proposing a duty on salt the fact that India is mwainly an agricultural
country and a very large proportion of its population is engaged in agricul-
tural pursuits, bas been overlooked. Bullocks are the principal means of our
agricultural ogemtions and for them also salt is very necessary. And it may
be noted that the quantity used for the food of cattle and horses is much larger
than that used for human consumption, Therefore a tax on this article of
every-day use would mean to deprive the poorer classes and the cattle of their
very necessaries of life, for owing to heavy duty its consumption will surely be
reduced and their health will consequently suffer. 1 hope, therefore, that in
view of these important facts Honourable Members will reject the proposed
Mtion. 3 Vs

Another very strange snd important point worth considering is that
although India consumes salt in many moie ways than England, as in India
besides hnman Leings it is largely used by animals also, yet its consumpiion
Lere is comparatively smaller than in England. The reason is not far to seek.
Poor Irdia carnot afford to consume sufficiently even this one article of
necessity owing to its present duty. On the other hand, there isa much
greater consumpticn of it in England, as the Jabouring classes there are prtty
well-to-de, and there can be no comparison whatever between the poor of
the two countries. When we see that the present duty is not free from
hardship cn the poor classes, as is evident from the small consumption
of salt in India, it would be nothing short of disaster should this duty be
doubled. .

1 well remember when King Edward VII became cur King-Emperor, the
Ministers of State very witely abolished the salt-tax and this act of royal
favour was acclaimed with the greatest joy in every Indian bousehold.
I am much grieved to see now that our noble advisers of Government considcr
such & tax to be an absolute nccessity, as if this was the only means of filling
up the empty coffers of the State. To inflict further taxes on poor Indis,
which is already groaniug under » heavy Lurden would be nothing short of
groes blunder. I request the Members of the Assembly, and espedially the
Government Members, to levy taxes in such a way that the rich and not the
poor bear the brunt.

Gentlemen, just think how sbameful it would be to tax those who subsist
on rice and salt alone. A Persian couplet is very appropriate here:

Jouri khud ra bar garibam demayad rozgar-Teghra doyam barde
smiihan bar mu 2anand.

Time tries experiments of oppression on the weak—the keen edge of
the sword is always tested on a hair. '

This salt-tax reminds me of & well-known story abont Noushirwan the
Just, king of Persia, who lived more than 1400 years ago. Once when he was
out on a hunting expedition meat was being roasted for him. The rest of tie
story may be heard from Sddi himself :

“ Shakkse ra barusta dawanidand ta namak arad. Noushirwan-s Adil
guft ba kimat bistan la rasme na gardad wa dik kharal na
shawad. Guft azin qadar chi khalal sdyad. Guf't tunyads
zulm dar jahdn awwal andak tuda ast wa ﬁa% Kt dmad: barin
mazid kard”. ‘ .

' 4 /
4 A
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“ Some one was sent to a village to get some salt. Noushirwan the
~ Just said : ““ Be careful to pey for it lest it be & custom and
prove the ruin of the village”. It was pointed out to him that

a little ‘salt . won’t matter much, but Noushirwan replied :

“ Oppression bad a very small beginning, every ome who

came afterwards added to it.”

In those days when there,were no restrictions and duty upon salt the king
did not like to take even a small quantity of it without paying for it. Now,
if any more tax was added to the present duty, it will really be a very
great hardship on the poor. ‘

The Honourable Mr. Shahani has proposed a tax on cloth. But this article
also is of great usefulness to the poor. You may tax the rich man’s oloth, but
. save the poor man’s cloth from taxation, for'it will entail a great hardship upon
him. It is my confirmed opinion that the cloth used by poor people should
not be taxed, Of course we are at perfect liberty to propose special taxes for
the cloth worn by the rich ; there will be no hardship caused by such a tax.
Bat considering the ciroumstances of the poorer olasses I strongly probest
agaiust the tax on salt as well as oun the poor peoples’ cloth, '

I remember very well that in the first year of the Council elections in my.
native province of Bibar and Orissa, a certain person asked me how 1 would
bo able to do any good service to the masses when Government had passed &
law incriminating any person who will prepare salt from the sea-water. I
fully remember these words now, but a8 Government, during the last two years,
bad been confronted with special difficulties, I had no opportunity of movin
any Resolution in that respect. I don’t know, | am sure, what answer I sboul
give to that man, if I unfortunately met him again at the next election, when,
instead of freeing the sea-water for the use of salt, we are placing a heavy tax
upon salt itself.

(As already said) salt is used by cattle also in this country., We have to
provide it for them. Now if we made it so0 dear by heavy taxation, how
shall we then provide it for our “dumb driven cattle”’, and of course this
sin will be upon our shoulders, for the poor creatures cannot speak out their
grievances. A poet has truly said :

“ Shunsdam A§ bar murgho moro dadan,
Shawad tang rozi ze fele badam.”

‘It is said that quadrupeds, birds and even insects suffer on account of
the evil actions of man.” '

This is undoubtedly true, I would leavesalt and cloth alone and would
suggest an import tax on (1) petrol, (2) wines, (3) gold and silver and, (4)
precious stones. All these are the rich man’s luxuries and can easily and
safcly bear taxation. Nos. 3 and 4 are things of pomp and splendour and the
latter can be used by the Rajas and Nawabs and other rich people only. Any
tax on them will be free from hardship. Leaving all these suilable items and
taxing the very necessaries of lifc will involve a very great hardship on the
poor,

* I cannot, $herefore, agrec to any tax on salt and request the Honourable
Moefnberg tp pause before accepting the tax, so that Government Members may
not be zisl With these few words 1 oppose the proposed tax on salt.

d L
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t
UNSTARRED QUESTION AND ANSWER.*

244, Lala Girdharilal Agarwala: (s) Is it a fact that motor car
owners who ase a car for Ra. 4,000 have to pay taxes on it in the first
year amounting to Re. 1,207 and thereafter nearly 10 per cont. of the initial
cost every year subsequently as printed in the Psomeer of Allahabad, dated
8th Mazoh, 1023, at page 14 ?

(¢) Are the Government aware that the United Provinces Government
proposes to impose & further tax of Rs. 180 yearly on each motor car?

(¢) 1f the reply be in the affirmative, do the Government propose to do
aoything in the matter?

The Hofionrable Bir Basil Rlackett: (s) The Government of India
have seen the correspondence in question appearing in the Pioneer of the 8th
March, 1928, but are not in a position to endorse the calculations given there.
in whivh are based on several hypothetical data.

) Yes.
() No.

L . .

® Vide Legislative Aseembly Dobates, Yol. 111, page 5731,
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Question re terms.of agreement between Government and Imperial Bank
in regard to —. 4872-77. .

Resolution re liability to the Imperial Bank consequent on the failure
of —— and the policy of the Finance Department thereon. 4728-66.

ALL-INDIA ARSENAL CLERKS ASSOCIATION—
Question r¢ memorial by —-. 4443,
ALL-INDIA CANTONMENTS ASSOCIATION—
Question re correspondence from Honorary Secretary —. 4397.
Question re aspersions by Major Dockrell on ——. 4396-97.
ANGLO-INDIANS—
Question re classification of —— in Government Service. 4882-83.
Question re military employment of —. 4856.
ANSORGE, Mr. E. C.—
Demunds for supplementary grants for 1923-24 49327-28,
Oath of Office. 4429.

ANTI-PLAGUE MEASURES— .
Question re — in Delhi, 4116-17.
APPRAISERS—
Question re promotion of examiners and —— at Karachi. 4876.
Question re¢ increase of ——. 4876,
‘APPRE\ITICES——
Question r¢ —— on railways. 4182,
Question re Indian — in Ordnance Factories. 4139.
Question re non-Indian — in Bengal Nagpur Railway Workshops.
4301.

Question re qualifications of — on railways. 4183. v
Question re recruitment of —— for electric shops, Bengal Nagpur Rail-

way. 4118-20.
Question re stipends of —— on railways. 4211.
ARMOURED CAR UNITS— . ¢ ‘
Question re strength of ——. 4948, ¢ ¢ Q '
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ARMS RULES COMMITTEE—
Question re recommendation of —. 4057-B8.

ARMY—
. Question re examination of food supplied to ——. 4850-b1.
ARMY CANTEEN BOARDS—
Question re —— . 4849.
Question re advance to — by Imperial Bank. 4849-50
Question re operatxonl of ——. 4850.
Question re services of —— compared with Army Contucton 4850.

Question re working of ——. 4850,
ARMY CONTRACTORB—
Question re services of Army Canteen Board compared with ——. 4850

ARMY EDUCATION—

Question re —. 42086.
ARMY GRATUITY-—
Question re —— on demobilisation. 4169-70.
ARMY HOSPITALS— )
¢ Question re retrenchment in —— and Medical Services. 4138.

ARMY (INDIAN)-—
Resolution 7¢ admission of Indians into all branches of the Indian Army
vide Esher Committee’s Report. 4270-4301.

ARMY UNITS—
Question re officers and cadets for 8 — to be Indianised. 4223.

ARTS COLLEGES—
Question r¢e — and Secondary Schools. 4163,

ASJADULLAH, Mauivi Mivan—
Resolution rc release of Mahatma Gandhi and other Pohtxca.l Prisoners.
4527, 45628. (And see Appendix to Debates as the Members spoke in

Urdu).
ASSAM BENGAL RAILWAY— -
Question re loss on ——. 4214.

ASSENT-—Of Governor General to—
(1) Code of Criminal Procedure (Amendment) Act 1823.
(2) Official Secrets Act 1923.
(3) Malkharoda and Gaontia Villages Act 1923.
(4) Legal Practitioners (Women) Act 1923.
(5) Indian Penul Code (Amendment) Act.
(6) Merchant Shipping Act 1923.
ASSISTANT SURGEONS-—
Question re pay of —. 4172
*ASSISTANT AND SUB-ASSISTANT SURGEONS— .
Question re Indians and Anglo-Indians as ——. 4206-07. °
ASSOCIATED PRESS AGENCY—
Question re¢ Government subscription to Reuters and —. 4120,

AUDIT DEPARTMENT—
Question re nominations to Finance and —. 4388- 89.

AUXILIARY FORCE—
Question re —. 48585-58.

AVIATJON—
Scc; ghigf Inspectors.”

4227,

|,

[
) * .
e * »
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AYYANGAR, Mr. K. RAMA-- |
Cantonments Bill. Motion to consider. 4967, 4075-76, 4882, 4983, 4984,

4987, 4995-97. . .
Indian Stamp (Amendment) Bill. Consideration of report of Select
Committee. 4680-61. .

Land Acquisition (Amendment) Bill. Motion to consider. 4896.
Oath of Office. 4618. '

AYYANGAR, M. RAJAGOPALA NARASINHA-
Oath of Office. 4053.

AYYAR, Mr. T. V. SESHAGIR]—

Cantonments Bill. Motion to consider. 4979

Expression of regret on the death of Mr. Pyari Lal Misra. 4617.

Immigration into India Bill. Motion to pass. 5084-85.

Land Acquisition (Amendment) Bill. Motion to consider. 4885.

Mahendra Partab Singh Estates Bill. Motion to consider. 4186-87.

Motion for adjournment re settlement of Kenya question. Disallowed.
4183-84.

Motion for adjournment to discuss Kenya problems. 4679, 4880, 4681-82.

Motion for adjournment to discuss the position of Indians in Keuya
(Motion not accepted). 5034,

Prevention of Deferred Rebates Bill. Motion to refer to Select Com-
mittee postponed. 4241.

Question 7« Kenya affairs. 5031, 5032, 5033. ‘

Question (supplementary) re¢ disabilities of Indians in Natal. 4202

Question (supplementary) »¢ procedure relating to. admission or- dis-
allowance of questions and resolutions. 4662-63.

Resolution re admission of Indiauns into all branches of the Army in
India ride Esher Committee’s Report. 4287

Resolution r¢ concession of claims of Indians in Kenya. 4812, 4813-19,
4835-36.

Resolution re¢ curtailment of powers of the Council of State over money
bills. 4701-04.

Resolution r¢ desirability of continuance of support to the League of
Nations by India especially in view of the grievances of Indians in
the mandated territories of Tanganyika and Pacific Islands. 4588.

Resolution re exercise of powers of certification by Governor General
(Amendment of Section 67B of the Government of India Act).
4313-4316, 4456.

Resolution re the grant of further Reforms under the exifting constitu-
tion in India. 4782.

Resolution r¢ release of Mahatma Gandhi and other political pnsonen
4508-13, 4525, 4540, 4654-58.

. L '
¢ B
BADADANDA, PURI—-
Question r¢ separate booking office at ——. 4840.
BADGE, Mz. K. G.—
Question re exclusion of Bhagur from Deolali Cantonment. 4839.
BADRINATH— '
" Question re connection of — with railway. 434, . ! .
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BALDEO KANOO, PorTee— .
Question re wrongful restraint of -— Howrah. 4625.

BANKS—

« Question 7e failure of —— 4632.

BARDSWELL, Mz. H. R.— , :
Code of Civil Procedure (Amendment) Bill. Motion to consider. 4353.

Oath of Office. 4053.

BARNES, Mr. HERBERT CHARLES—
Oath of Office. 4053.

BARODAWALLA, Mz. 8. K.--
Resolution re liability on the Imperial Bank consequent on the failure

of Alliance Bank and the policy of the Finance Department there-
on. 4757-68.

BARUA, Me. D. C.—
Land Acquisition (Amendment) Bill. Motion to refer to Select Com-
mittee. 4508.
Question 7« income tax on marriage premia. 4119.

BASU, Mg. J. N—
Question re abolition of flogging. 4875.
Question 7+ consumption of salt. 4282
Question r¢ discussion of Fiscal Report. 4224.
Question r¢ employment of candidates for the Indian Civil Service.
4430. L . .
Question re income and taxation of agriculturists in India and Burma
4224-25.

Question re¢ investment of Indian gold. 4875.

Question re manufacture of salt in Burma. 2223.

Question ¢ officers and cadets for Army Units to be Indianised. 4223.

Question re personnel of Indian Stores Department and connected
charges. 4224.

Question »c¢ registration of Trades Unions. 4875.

Resolution re exercise of powers of certification by Governor General
(Amendment of 8ection 67-B. of the Government of India Act).
4326-29, 4456, 4466, 4501.

BEDI, Basa UJAGAR SINGH--

Land Acquisition (Amendment) Bill. Motién to refer to Select Com-
mittee, 4508. .

Mahendra Partab Singh Estates Bill. Motion to consider. 4188

Question re change of control of Paharpur Canal, Dera Ismail Khan.,
4877. °

Question r¢ control of traffic by the Military instead of Police. 4118-.
19.

Question r¢ perennial canal for Dera Igmail Khan, 4877-78.

Question re recommendations of Arms Rules Committee. 4057-58.

Question_re revenue and expenditure of Irrigation Department North»
West Frontier Province. 4878.

Resolution re admission of Indians into all branches of the Indmn Army.

[ 4

o wide the Esher Committee’s Report. 4293
Resorutlgn Ye cmcess:on of claims of Indiens in.Kenya. 4834-35.
0 .
L] .
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BEEF—

Quostaon re consumption of — in tho Army. 4883-64.
BENARES—

Question re closmg of waiting rooms at ——. 4671,

Question re Shuttle train between —— and Moghal Sarai. 4671.
BENGAL COAL—

Question re contract for — supplied to Admiralty and War Office.

4948-49,

BENGAL NAGPUR RAILWAY-—

Question re dismissal of Khalasis on ——-. 4182.

Question re employment of Oriyas on ——. 4121-22.

Question re irregular running of trains on ——. 5022-23.

Question re Oriya clerks employed on ——. 4181.

Question re raised platforms on ——. 5023

Question re recruitment of apprentices of electric shops, —. 4118-20.
BENGAL NAGPUR RAILWAY WORKSHOPS—

Question r¢ non-Indian apprentices in ——. 4301, .
BHAGUR—

Queation re application of Cantonment Act to ——. 4434,

Question re cancellation of order suspending taxes at ——. 4435.

Question re exclusion of —— from Deolali Cantonment. 4435, 463%-36,

4639.

Question re grievances of the people of ——. 4488.

Question re hartal at ——. 4438.

Question re incidence of taxation in ——. 4435. .

Question re inclusion of —— in Deolali Cantonment. 4488-37.

Question re inclusion of —— within Cantonment limits. 4871.

Question re protest against Cantonment Act at ——. 4434,
Question re suspension of taxes at ——. 4438,

Question re taxation at —. 4434, 4435-36.

Question re withdrawal of Cantonment Act from ——. 4436.

BHAGWAN, DAS, Mr.—
Question re supersession of —— at Abbottabad. 4634-35.

BHARGAVA, Rat Barapuvr Puwpir J. L.—
Indian Stamp (Amendment) Bill. Consideration of the report of Select
Committee 4650.
Question re abolition of rupee note. 4260-81.
Question re apprentices on railways. 4182
Question re dismissal of Khalasis on B. N. Railway. 4182.
Question re exclusion of Bhagur from Deolali Cantonment. 4635-36.
o« Question re expenditure on education in Ajmer Merwara. 4250.
Question re Public Services Commission. 4260.
Question re¢ qualifications of apprentices for mechanical engineership
on railways. 4183.
Question re release of Lala Lajput Rai. 4225-27.
Question re travelling inconveniences of pensioners. 4183.
‘Resolution re release of Mahatma Gandhi and other political prisoners.
4627, 4528, 4528-30.

BHUBANESWAR— o
Question re railway to — for pilgrim trafic. 48¢0, ° .

l(-\
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BIHAR AND ORISSA—
. Question re appointment of non-domiciled persons in ——. 4181,
Question re income tax appeals in —, 4181,

BILL—
ABOLITION OF TRANBPORTATION—
Nomination of Mr. Abul Kasem on the Select Committee on the —,
4184.
Presentation of the Report of Select Committee on ——. 4227,
Motion to consider report of -Select Committee on the ——. 4406-27.

AporrioNn (Rea1sTRATION)—(Dr. Gour’s)—

Motion to refer to Select Committee and the nomination of members
thereon. 4801-07. .

Withdrawn. 4807.

CANTONMENTS—
Motion to refer to Select Committee. 41886.
Motion to present report of the Select Committee. 4766.
Motion to consider. 4950-5019.

o Motion to pass. 5019,

CobE oF CIVIL PROCEDURE (AMENDMENT)—
Motion to introduce. 4192.
Adopted. 4192
Motion to consider. 4347.
Adopted. 4348.
Motion to pass. 43b54.
Adopted. 4336.

Cope or¥ Civil PROCEDURE (AMENDMENT)—(Dr. Gour’s)—
Motion to consider. 4227-40.
Adopted. 4240.
Motion to pass. 4240.
Adopted. 4241

Cobe oF C1viL PROCEDURE (AMENDMENT)—(Mr. Agarwala’s)—
Motion to add the name of Sir H. Stanyon to Select Committes. 4269,
Adopted. 4269.
Presentation of the report of Select Committee’ on the —. 4949,

Cope oF CRIMINAL PROCEDURE (Second Amendment)—
Motion in introduce. 4193.
Adopted. 4194.
Motion to consider. 4664.
Adopted. 4664.
Motion to pass. 4664. .
Adopted. 4664.

CurcHl MEMONS (AMENDMENT)—
Motion to introduce. 4505. ®
Adopted. -4508.

Motion to consider. 4685.
Adopted. 4668.

Motion to pass. 46686.
Adopted. 4666 -

GENERAL CLAUBRS (AMENDMENT)—(Mr. Agarwala’s)—
Motion to refer to Select Committee and to nominate members thereon.
94246-59.
" Negptiped 4250.

.
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.

BILL—contd.
Immnm\u Sons RicaTS—
Report o Select Committee laid on the table. 5038.

IuMiGRATION INTO INDIA—(Dr. Gour's)—

Motion for leave to introduve. 5039-40.
Adopted. 5040.

Introduced. 5040. -

Motion to take into consideration. 5040-44.
Motion to circulate for opinion. 5044-88.
Consideration. 5088-83.

Motion to pass. B083-91.

Adopted. 5091.

INDIAN ARMY (AMENDMENT)—
Motion to introduce. 4190,

Adopted. 4196,

Motion to consider. 4865.
Adopted. 46865.

Motion to pass. 4685.
Adopted. 4665.

INDIAN CrIMINAL Law AmeNpMENT (RepgaLiNG)—(Mr. Agarwala’s)—

Motion to introduce. 4250-56.
Negatived. 4256.

Inpian ELECTRICITY (AMENDMENT)—
Motion to introduce. 4641.
Adopted. 4842
Motion to consider. 4883.
Motion to pass. 4883.

INpIAN EvineEnce (AMENDMENT)—(Mr. Agarwala's)—

Motion to refer to Select Committee and to nomninate members thereon.

4241-43.
Negatived. 4243.

INpian INcoME Tax (FUBRTHER AMENDMENT)—
Motion to introduce. 4196.
Adopted. 4196. '
Motion to consider. 4388.
Adopted. 4357.
Motion to pass. 4362
+ Adopted. AB62.

INvigo Cess (REPEALING)—
« Motion to introduce. 41986,
¢ Adopted. 4197
Motion to consider. 4370.
Adopted. 4370.
Motion to pass. 4370,
Adopted. 4370,

INDIAN LiM1TATION (AMENDMENT)—(Mr. Agarwaln_"s)—-- .

Motion to refer to Select C'ommittee and to nominate members® thereon.

4244-45.
Motion to circulate. 4245,
Adopted. 4245.

€ % \
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BILL~—contd. -
INDIAN LuNACY (AMENDMENT)—

Motion to introduce. 4505

Adopted. 4505.

Motion to consider. 4664,

Adopted. 4665.°

Motion to pass., 4665.

Adopted. 4665.

INDIAN NATURALISBATION—
. Motion to introduce. 4181.
Adopted. 4192, ,
Motion to refer to Select Committee. 4348.
Adopted. d346.
Mosion to lay on the table the report of the Select Committee. 4450.

INDIAN PapER CURRENCY (AMENDMENT)—
Motion to introduce, 4197.
Adopted. 4197
Motion to consider. 4302.
Adopted. 4369. .
Motion to postpone debate. 4363,
Negatived. 4369.
Motion to pass. 4389.
+ Adopted. 43869,
INDIAN PENAL Cobpe (AMENDMENT)—(Dr. Gour’s). (AGe or CoNseNtT Birr)—
Motion to introduce. 4256-58.
Negatived. 4258,

INDIAN PoRTS (AMENDMENT)—
Motion to introduce. 4642.
Adopted. 4642.

Motion to consider. 48$3.
Adopted. 4883.
Motion to pass. 4883.

INDIAN STAMP (AMENDMENT)—
Motion to refer the —— to Select Committco. 4183,
Adopted. 4185,
Motion to lay on the table the report of the Seleet Committee. 4450.
‘Motion to consider report of Select Committee. 4642
Adopted. 4643.
Consideration. 4643-64,
Motion. to pass. 4864,
Adopted. 4664, .

INDIAN TERRITORIAL AND AUXILIARY FoROES (ANMENDMENT)—
Motion to introduce. 4194-95. '
Adopted. 4198.
Motion to consider. 4668.
Adopted. 4665, )
Motion to pass. 4G63.
Adopted. 4663.

LAND AcQUIBITION (AMENDMENT)—
Motion to introduce. 4505,

. Adopted. 4505. ,
JMotion td refer to Select Committec. 4303
Adopte. ® 4508.
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BILL—concld.
LAND AOQUISITION (AMENDMENT)—contd.

Motion to present report of Select Committee. 4641.
Motion to consider. 4884. .
Motion to pass. 4601-02.

Adopted. 4903.
LraaL PracriTioNere—(Rangachariar’s)—
Motion to introduce. 4807-10. .
Adopted. 4810.
Motion to circulate for opinion. 5038. .
Adopted. 5038. -

LzeaL PracriTionErs (AMENDMENT)—(Mr. K. C. Neogy's)—
Motion to nominate Mr. Neogy as a member of the Select Comnfittee on

the ——. 4408. )
Presentation of report of Select Committee. 4988.

MARENDRA PARTAB SINGE EsTATES—
Motion to take into consideration the —— as passed by the Couneil of
State. 4186-80.
Motion to pass. 4180.
Adopted. 4190.

MOQRSHEDABAD (AMENDMENT)—
Motion to introduce. 4191.
Adopted. 4101.

Motion to consider. 4346-47.
Adopted. 4347.

Motion to pass. 4347.
Adopted. 4347.

PREVENTION oF DEFERRED REBATES—
Motion to refer to Belect Committee postponed. 4241.

Question re disallowed questions, resolutions and ——. 4167.
BILLS OF EXCHANGE—
Question re rates payable on ——. 4636-37.

BLACKETT, Hox’sie Stz BASIL—

Demands for excess grants for 1021-22. 4803-08, 4809, 4915-21.

Demands for supplementary grants for 1923-24. 4921, 4934-36.

Election of members to the Public Accounts Committee. 4503-04.

Election of Mt. Neogy to the Standing Finance Committee. 4504.

Indian Income-tax (Further Amendment) Bill.  Motion to introduce.

. 4196. Motion to consider. 4358, 4350, Motion to pass. 4362.

* Indian Paper Currency (Amendment) Bill. Motion to introduce. 4197.
Motion to consider. 4362-63. Motion to postpone debate. 4364-87.
Motion to pass. 4369.

Indian Stamp (Amendment) Bill. Motion to refer to Select Committee.
4185. Motion to lay on the table the report of the Select Committee
on the ——. 4450. Motion to consider report of Select Committee.
4642-43. Consideration of the ——. 4647, 4653-54, 4658, 4650-60, 4663-
64. Motion to pass. 4664.

Presentation of the interim report of the Public Accounts Committde.

4882. & N
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BLACKETT, Hon’sLe 818 BASIL—contd. :
. Resolution re exercise of powers of certification by Governor General
(Amendment of Section 67-B of the Government of India Act). 4318,
. 4324-96, 4320, 4335, 4454, 4466-60, 4470.
Resolution re liability to the Imperial Bank consequent on the failure ,
of Alliance Bank and the policy of the Finance Department thereon.
4737, 4730, 4741, 4745, 4746, 4747-57, 4750, 4760, 4764-85.
Statement (laid on the table) showing cases in which Government have.
been unable to accept certain recommendations of the Inchcape Com--
mittee. 4618-21.
BONGONG-SATKHIRA RAILWAY—
Question re ——. 4265-66.

BOOKING OFFICE—
Quektion re separate —— at Badadanda, Puri. 4840.

BOY SCOUTS— ]
Question re railway concessions for —. 4442-43.

BRANCH LINES—
* Question re projects for —— on Eastern Bengal Railway. 4879,

BRAY, Mr. DENYS—
Mahendra Partab Singh Estates Bill. Motion to consider. 4188-90.
Moorshedabad (Amendment) Bill. Motion to introduce. 4191. Adopted
*  4191. Motion to consider. 4346-47. Motion to pass. 4347.

BRITISH CABINET—
Resolution re decision of —— re Kenya.  5035-37. (Notice of resolu-
tion not accepted).
BUDGET—
Question re correspondence with Secretary of State re —. 4130,

BUILDING LEASES—
Question 7¢ —— in Cantonments. 4397.

BURDON, Me. E.— .

Cantonments Bill. Motion to refer to Select Committee, 4186. Present-
*ation of the report of Select Committese on the —. 4786. Motion
to consider. 4950-52, 4968, 4969, 4970, 4971, 4972, 4975,
4076, 4978-79, 4981, 4082, 4984, 4985, 4086, 4087, 4988, 4989, 5000, 5001,
5002, 5011-12, 5013, 5014, 5017, 5018-18. .

Indian Army (Amendment) Bill. Motion to introduce. 4195-86. Motion
to consider. 4666. Motion to pass. 4665.

Indian Territorial and Auxiliary Force (Amendment) Bill. Motion to
introduce. 4194-95. Motion to consider. 4665., Motion to pass.

46606.
Resolution re admission of Indians into all branches of the Indian Armgy,
vide Esher Committee’s Report. 4277-83, 4287, 4288, 4292 .

BUTLER, Mr. M. 8. D.—
Immigration into India Bill. Motion to circulate for opinion. 5061-
66.

Indigo Cess (Repealing) Bill. Motion to introduce. 4196-97. Motion to
consider. 4370. Motion to pass. 4370.

Land Acquisition (Amendment) Bill. Motion to introduce. 4505. Motion

to refer to Select Committee. 4508, 4508. Motion to present report

o o0f Select Committee on the ——. 4641. Motion to consider. 4884-

o 85 4880,-4901, 4902. Motion to pass. 4903. '

Oatl € Bffice. 34053, T Tt

* ik .
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‘0
CABINET--
Nee ¢ British Cabinet.”
‘CALCUTTA~—
Question re opening of the ports of ——, Madras, olc., to pilgrini lrnﬂit
4268.

‘CALCUTTA CANTONMENT-—
Question re removal of —. ¢630.

CALCUTTA UNIVERSITY—
Question re reconstitution of -——. ' 4282.
‘CALCUTTA UNIVERSITY BILL—
Question re ——. BO2T.
CALVERT, Mg. H—
Land Acquisition -(Amendment) Bill. Motion to consider.  4508-
4900.

QOath of Office. 4033. o
Resolution re release of Mahatma Gandhi and other political prisonecs.

4537-40, 4545.

-“CANAL— .

Question r¢ perennial —— for Dera Immail Khan. 4877-78.
‘CANDIDATES— ]

Question r» employment of —— for the Indian Civil Service. 4430,
CANTONMENT— .

Question re removal of — from Hyderabad to Karachi. 5024-25.
CANTONMENT ACT—

Question re application of —— to Bhagur. 4434,

Question r¢ extension of —— to Bhagur Village. 4434,

Question re protest against —— at Bhagur. 4434,

Question re withdrawal of —~ from Bhagur. 4436.

Question re exclusion of Bhagur from the opdration of —, 4639.
-CANTONMFNTS BILL— .

Motion to refer the —— to Sclect Comrnittee. 4186,

Adopted. 4168.,

Motion to presont report of Seclect Committee on the —. 4766.

Motion to consider. 4850-5019.
Motion to pass. 5019

YCANTONMENT CODE—

Question re a.ppluat.mm under —-— in Mef-rut 4178.
Question re application under —- by Mr. Bhaffiq Ellahi. 4178,
CANTONMENT (HOUSE ACCOMMODATION) ACQT—
. Question re enforcement of ——.  4177-78.
CANTONMENT LIMITS '
. Question re inclusion of Bhagur within —-, 4671,
CANTONMENT MAGISTRATE, AMBALA—
Question » conduct of Mn]or Dockrell -—— in romovmg Major Watson.

H. & T. Department. 4118,
‘CAPITAL. EXPENDITURE-- .
Question re —— on railways in England and India. 4147.
CAPITATION CHARGERB— t ‘
Question re — payable to the War Office. 4138. Ly
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CASH—

Question re loss of army —— stores, etc. 4207-08.
CATTLE— ‘
., Question re — killed on Eastern Bengal Railway. 4845
CAWNPORE—

Question re university at Agra or ——. 4133,
CENBUS REPORTR—
Question re delay in publieation of —— of 1081. 4265.
CENTRAL PROVINCES—
Question re correspondence between —— and Government of India on

matters requiring a reference to the Government of India or Secre-
tary of Btate. 4143.

CERTIFICATION POWERES—
Resolution re use of ~—— by the Governor Genera.l under the Govern-
ment of India Act. (Amendment of Section 87-B. of the Govern-
ment of India. 4301-38, 4451-4502.

CEYLON—
* Question re emigration agents in ——, Malaya and Mauritius. 4625.
CHADWICK, Hox'sLe M. DAVID THOMAS—
Oath of Office. 5021.

CHAIBRMEN, PANEL OF—
'Remgnatlon of Rao Bahadur T. Rangachariar and Sir C. W. Rhodes
from the —. 4184,

CHATARJI, Mgr. PROBODH CHANDRA—
QOath of Office. 4429, '

CHATTER MANZIL PALACE, LUCKNOW—
Question re ——. 4199,

CHATTERJEE, Hon'ste Mg. A. C, —

Demands for supplementary grants for 1023-24. 4037-30.

Indian Electricity (Amendment) Bill. Motion to introduce the —,
4641,
Adopted. 4642. Motion to consider. 4883. Motion to pass. 4883,

Resolution re embankment project for the protection of Dera Iamail
Khan from the erosion of the River Indus. 4611-13, 4614.

Resolution re liability to the Imperial Bank consequent on the failure of
Alliance Bank and the policy of the Finance Department thereon.

4738,
CHAUDHURI, SHAHABUDDIN—
Cantonments Bill. Motion to consider the —— 498708, .
CHELA MUTU—
Question re death of —— an Indian coolie in Malaya. 4483 *

CHIEF ENGINEER, NORTH WESTERN RAILWAY—
Question re post of Office Superintendent of ——. 4878.

CHIEF INSPECTOR, CIVIL AVIATION—

Question re retention of services of ——. 4141-42.
CHIL SLEEPERB—
Question re price of ———. 4889.
CIVIL ADMINISTRATION—
Queéntion ge expenditure on —- Mlhtary and Dovelopmenb. - 4198-29,

T-20 0 o o
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«

CIVIL PROCEDURE (AMENDMENT) BILL—
See ““Code of —’.
CIVIL SERVICE ROYAL COMMISSION—
Question 7e cost and programme of —— 4165-66.

CIVIL SUB-ASSISTANT SURGEONS—
Question re concessions to ——. 4199-4200.
Question re refusal of war gratuity to ——. 4200-01.
Question re war gratuity for —. 4200.

CLARKE, Mr. GEOFFREY ROTHE—

Oath of Office. 4083.

CLERICAL RETRENCHMENTS—

.

Question re —— following on Inchcape Committee’s Report. 4114.
CLERICAL STAFF, ARMY HEADQUARTERS—
" Question re pay of —. 4879-80.
CLERKS— '
Question re dismissal of peons and ——. 4446.
COAL— .
Question re imported — on G. I. P. Railway. 2409, 4151-82.
COAL RATES—
Question 7 —— on railways. 4401.
CODE OF CIVIL PROCEDURE— .
Question re revision of ——. Appointment of Rules Committee. 4122.

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—-
Motion to introduce. 4192. Adopted. 4193.
Motion to consider. 4347. Adopted. 4348. Motion to pass. 4354.
Adopted. 4356.
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL. (Dr. Gour’s)—
Motion to consider the ——. 4227-40. Adopted. 4240. Motion to pass.
4240. Adopted. 4241

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL—(Mr. Agar-

wala’s)—
Motion to add name of Sir H. Stanyon to Select Committee. 4269.
Adopted. 4249.
Presentation of the report of Select Committee on the ——. 4949,

CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) BILL—
Motion to introduce. 4193. Adopted. 4194. Motion to consider. 4664.
Adopted. 4664. Motion to pass. 4664. Adopted. 4664.

CQLE’S REPORT—
Question r¢ —— on training of Indians for railways. 4150.
» COMMANDER-IN-CHIEF, H. E.—
Announcement re reduct.ion in the strength of the Indian Army. 4401-
4403, )
Resolution re admission of Indians into all branches of the Army in India
vide Esher Committee’s Report. 4207-4300.
COMMITTEE—
See *“ Public Accounts —-'".
COMPENSATION—
Question 7¢e —— for articles lost on Railways.' 4200,
Question 7¢ death of Mrs. D’Crus. Alleged réfusal of (— by B B &
C. L Railway. 4056-57. €4
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COMPTOMETERS—

Question re purchase of ——. 4848.
AQNTROLLER.OF CONTRACTS—
. Question re functions of ——. 4861-62.

CONTROLLER OF PRINTING—
Question re cost of officc of ——. 4847,
CONVENTION OF NON-INTERFERENCE--
Resolution re establishment of —— by the Secretary .of State in.matters
where the Government of India and the legislature are in agreement.

4724-28, »

CONVEYANCE ALLOWANCE—
Question re —— for Ordnance Corps. 4443-44.

COUNCIL OF STATE—
Message from the —— 7e the passing of the Special Marriage (Amend-

ment) Bill by that Chamber. 4718.
Message from the —— r¢ the passing of Moorshedabad Bill, ete. 4811.

Message from —— re Indian Stamp (Amendment) Bill, etc. 5033
* Message from — 7e¢ Bill to amend Land Acquisition Act, etc. 5091.
Resolution re powers of —— over Money Bills. 4616. o
Speech delivered by H. E. the Viceroy to the —— and Législative Assem-
bly at closc of session. 5093-5100.

COUNCIL OF INDIA—
Question re appointments to ——, 4622.

COTELINGAM, Mg. J. P.—
Cantonments Bill. Motion to consider the —. 4959-60.
Demands for supplementary grants for 1923:24.  4833-34.

CRIMINAL PROCEDURE CODE--
Question re amended —-. 4863.

CURRENCY NOTES—
Question re trial of ’orgers of ——. 4863,
CUTCHI MEMONS (AMENDMENT) BILL—

. Motion to introduce. 4505. Adopted. 4508,
Motion to consider. 4665. Adopted. 4666. Motion to pass. 4666.

Adopted. 4666.
D

DASS, Basu BRAJA SUNPAR—
Question re arrangements for pilgrim traffic. 5030.
Question re famine railways. 5030. *
Question re recruitment of apprentices for electric shops, Bengul
Nagpur Railway. 4119-4120.
D’CRUZ, Mrs.—
Question re death of ——. Alleged refusal of compensation by B. B. and
C. I. Railway. 4056-4057.

DEATH STATISTICS—

Question »¢ form of issuing —— in Delhi. 4080-62.
DECK PASSENGERS— ‘
Question r¢ hardships of .——. 4865.
Questoon re .trea.tment of —. 4843,
1226 0 0 o ce
. . R
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.

DECK PASSENGERS COMMITTEE—
Question re report of ——. 4868,
“ DEFENCE OF INDIA "—
Question re statements in book entitled —— by Dr. Rushbrook Wiﬂla.ml.

4438-4439.
DELHI— )
Question re form of issuing death statistics in —. 4060-62.
Question re publication of plague mortality in —. 4062.
DEMANDS—

—— for supplementary grants for 1923-24. 4821-42.

DEMANDS FOR EXCESS GRANTS FOR 1621-29—
See Excess Grants.
DEOLALI CANTONMENT—
Question re exclusion of Bhagur from ——. 4435.
Question re exclusion of Bhagur from ——. 4635-36.
Question re inclusion of Bhagur in ——. 4438-37.
DEPUTY DIRECTOR MEDICAL, ARMY HEADQUARTERS—
Question re appointment of —— 4874-75. ¢
DERA ISMAIL KHAN—
Question re change of control of Paharpur Canal —. 4877,
Question re high rates of income tax at —. 4791,
Question re perennial canal for ——. 4877-78, .
Resolution re embankment project for the protection of —— from the
erosion of the river Indus. 4610-18.
DIPLOMAB—
Question re registrable —— of Military Assistant Burgeons. 479€-97.

DIRECTOR GENERAL OF STORES, INDIA OFFICE—

Question re re-constitution of office of —— 4625-26.
DISBURSEMENTS OF LOANS AND ADVANOES—,

Demands for excess grants under the head —. 4920-21,
DISORDERS (INTERNAL)— .

Question ré —— quelled by the Military. 4839,
DIVORCE SUITS—

Question re legislation re ——. 4637,
DOCKRELL, Major—

Question re aspersions by —— on All India Cantonments Association.

4398-97.
Question s¢ conduct of —, Cantonment Magistrate, Ambala, in re-

moving Major Watson, B and T. Corps. 4118,

DOMICILED COMMUNITY—
Question re debarred from the Army. 4854-55.
Question re demobilisation from Army of —— and statistics of un-
employment. 4852-53,

Question re Government help for ——. 4854,
Question re poverty of —. 4853,
Question re unemployment of —. 4851,

See questions by Lt.-Col. H. A. J. Gidney.

DRIGH ROAD—WESTERN COMMAND-— “
Question re Air Force at ——, 4848, *
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EASTERN BENGAL RAILWAY—
Question re cattle killed on ——. 4945,
Question re projetts for branch lines on ——. 4879.
Question re return tickets on ——. 4390-91.

EAST INDIAN RAILWAY—

Question re hardships of passengers on ——. 5028.
Question re pecruitment of porters on ——. 4623-24.

EBDEN, M. J. W.—
QOath of office. 4811.
EDUCATION—

Question re expenditure on ——, etc. 4127-28.
Question re expenditure on —— on Great Indian Peninsula Railway.

4150-51. N
Question re expenditure on —— in Ajmer Merwara. 4259,
EDVCATION DEPARTMENT— .
Question 7e appointments to ——, North West Frontier Province.
4689.
ELECTORS—
Question re identification of ——. 5025.
ELECTRIC PRIMARY BATTERIES—
Question re ——. 4115-186.
ELECTRIC SHOPS—
Question re recruitment of apprentices for —— Bengal Nagpur Railway.
-4119-20. .

ELLIS, Major—
Question re grant of compensation to —. 4387.

ELLIS, Miss— .
Question 7e¢ expenses ineurred in the release of ——. 4385,
.Question re steps taken by Government for the release of —. 4383-

85. _
Question re terms of release of ——. 4385.

ELLIS, Mgs.—
Question re punishment of the murderers of —. 4385-88.

EMBANKMENT PROJECT—
Resolution re —— for the protection of Dera Ismail Khan from the
L]

erosion of the river Indus. 4610-16.

EMIGRATION AGENTS—

Question 76 —— in Ceylon, Malaya and Mauritius. 4625.
ENGINEERING QUALIFICATIONS—

Question re railway appointments requiring ——. 4404-05.
EQUIPMENT—

Question r¢ condemned stores and —. 4170-71.

ESHER COMMITTEE—
Question re orders passed on report of —. 4135-38.
Rasolution # admission of Indians into all branches of the Army in
In#ie® #de the report of the ——. 4270-4301.

L [ ] . . [
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EXAMINERS—
* Question re promotion of —— andt appraisers at Karachi. 4876.

EXCESS GRANTS—

Demands for —— for 1921-22. 4803-20. .
EXCHANGE COMPENSATION ALLOWANCE— .

Question re ——. 4157-58,

Question re salary pension and ——. 4158.

r

FAIYAZ KHAN, Mr. MuHAMMED—
Question re classification of Anglo-Indians in Government service. 4882-
83.
Question re freedom of speech of Indian Members of the Government of
India Executive Council. 4882 .
Question re selectbn of Sandhurst candidates. 4880-62.
FALLOW LANDS—
Question re —— near railways. 4846,
FAMINE RAILWAYS—
Question re —. 5030.
F1JI—
Question re Indian women in —— 5021-22.
Question re taxes on Indian settlers in ——. 4215-17.
FINANCE COMMITTEE—
Election of Mr. Neogy to the Standing —. 4504.
FINANCE DEPARTMENT—
Question re letter from —— to Indian Merchants Chamber re failure of
Alliance Bank. 4838.
Question re nominations to —— and Audit Department. 4388-89,
FISCAL REPORT-—
Question re discussion of ——, 4224,

‘FLOGGING—
Question re abolition of ——. 4875,

FLOODS—
Question re report by Mr. Rala Ram on —— in Northern Bengal. 4671-
72. !

FOOD (ARMY)—
Question re, examination of —— and beer supplied to Army. 4850-
51.

* FORGERS— |
‘ Question re trial of —— of currency notes. 4863.

GANDHI, MaHATMA—

Resolution re release of —— and other political prisoners. 4508-61.
GASKELL, Mg, W.—

Indigxe Income Tax (further Amendment) ' Bill. Motion to Jonsider.
4 1,”. ¢ (2 o

Oath of Office. 4053, e,
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GAZDAR, Me.— \
Question re speech by —— in conmection with the failure of the Allmm.o
Bank. 4339.

'G'EBBIE, Mz. F. 8r, JOHN—
Oath of Office. 4563.

GENERAL CLAUSES (AMENDMENT) BILL—(Mr. Agarwala)—
Motion to refer to Select Committee and to nominate Members thereon.
4246-50.
Negatived. 4250.

GIDNEY, Lr.-Cor. H. A. J.—

Abolition of Transportation Bill. Motion to consider report of Select
Committee. 4418-19. ,

Notice of motion for adjournment for the discussion of the unemploy-
ment of the Domiciled Community in India. 4640-41,

«Question r¢ conditions of supply of stationery for the Legislative Assem-
bly. 4120.

Question re death of Mrs. D’Cruz. Alleged refusal of compensation by
the B. B. & C. 1. Railway. 4056-57.

Question r¢ demobilisation from Army of Domiciled Community and

® statistics of unemployment. 4852-53.

Question re deprivation of employment of Anglo-Indians and domiciled

. Europeans on Railways. 4851-52.

Question re Domiciled Community debarred from Army. 4854-55.

Question re economies in Military Medical Expenditure. 4056.

Question re employment of the Indian Medical Department in profes-
sional capacity. 4058.

Question re enlistment for Indian Military Dairy Farms. 4120-21.

Question r¢ Government help for Domiciled Community. 4854.

Question r¢ Indian Medical Service in civil employ in United Provinces.
4798,

Question re Indianisation on railways. Dismissal of Eyropeans and,
Anglo-Indians. 4852.

Question r¢ marriage allowance to Indian Medical Department. 4164.

Question re military employment of Anglo-Indians. 4855.

Question re non-representation of landlords on Agra Cantonment Com-
mittee. 4946-47.

Question re notification in Gazette of promotions in Indian Medical Dep-
artment. 4165,

Question re orders issued to railways relating to Indianisation. 4852,

Question re poverty of Domiciled Community. 4853.

Question re preferential treatment to Indian Soldiers. 4853-54. °

Question re preferential treatment to sepoys. 4854,

Question re protection of interests of Indian Medical Department by
Central Government. 4795-96.

Question re qualifications of Overseer in Agra Cantonment. 4947,

Question re recruitment of nurses. 4058-56.

Question re reduction of Hospital accommodation. 4056.

Question re reduction in Royal Army Medical Corps and Indian Medical

. Bervice, 40886,

Ques%wion m’ registrable diplomas of Military Assistant Surgeons. 4796-
om o
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GIDNEY, Lr..CoL. H. A. J.—

Question re retention of services of Chief Inspector, Civil Aﬁstion.
4141-42,

Question re Royal Army Medical Corps subordinates as male nurses.,
4054-55. o

Question re salaries of Military Assistant Surgeona._. 4703-04. )

Question re salaries of Military Assistant Surgeons in United Provinces.
4794-95. ‘

Question re unemployment of Domiciled Community. 4851. )

Resolution re admission of Indians into all branches of the Army in
India, vide the report of the Esher Committee. 4200-93, 4204.

Resolution re liability to the Imperial Bank consequent on the failure
of Alliance Bank and the policy of the Finance Department thereon.
4740-44. ‘

Resolution re release of Mahatma Gandhi and other political prisoners.
4536-37. .

GOLD, INDIAN—

Question re investment of ——, 4875.

GOUR, Dr. H. 8.—

Abolition of Transportation Bill. Motion to consider report of Select
Committee. 4413-18, 4426-27.

Adoption (Registration) Bill. Motion to refér to Select Committee.
4801-03, 4804-08, 4807.

Cantonments Bill. Motion to consider. 4953-54, 4980, 5005-5010.

Code of Civil Procedure (Amendment) Bill (Dr. Gour’s). Motion to con-
sider. 4227, 4239-40. Motion to pass. 4240.

Code of Civil Procedure. (Amendment) Bill Motion to consider. 4348,
4349-50,

Election of Members to the Public Accounts Committee. 4503-04.

Expression of regret on the death of Mr. Pyari Lal Misra. 4617.

Immigration into India Bill. Motion for leave to introduce. 5039-
40. Motion to take into conmsideration. 5040-44. Motion to cir-
culate for opinion. 5045, 5066-87. Consideration of. 5070-71, 5073,
5079, 5080. Motion to pass. 5083,

Indian Income tax (further Amendment) Bill. Motion to consider.
4357-59, 4361. ’

Indian Naturalisation Bill. Motion to add names to the Select Com-
mittee. 4346,

Indian Penal Code (Amendment) Bill. Motion to introduce. 4256,
4257, 4258, 4

Land Acquiai.tion (Amendment) Bill. Motion to consider. 4885, 4894-
95, 4896

Procedure in regard to questions of absent members. 4396.

Question re assessment of income tax. 4156.

Question re assessees of income tax. 4157,

Question 7e classification of Sub-Assistant Surgeons for war gratuity.
4201.

Question re completion of Nagpur—Itarsi Railway. 4122-23.

_Question re concessions to civil Sub-Assistant Surgeons. 4189-4200,

“'Question re consolidation of Indian Penal Code. 4123-24.

Question re cost of Office of Controller of Printing. 4847.
Question re cost of supervision of Government Presses. 4847. , .
Question re cost of Government printing. 4848. ¢

Question 7e development of printing industry. 4849, e

[ 4
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GOUR, D=z. H. B.—contd.

*Question re disabilities of Indians in Natal. 4201-08.

Question re disclosure of details rela.tlng to salt tax. 4130.

Question re employment of troops in field service. 4127.

Question re exchange compensation allowance. 4157-58.

Question re expenditure on Civil Administration, Military, etc. 4128-
£29.

Question re expenditure of Education and development of the country.
4127-28,

Question re import and manufacture of electric primary betteries. 4115-
18.

Question re import duty on medicines. 4164.

Question re income tax appeals. 4154.

Question re income tax Inquiry Inspectors. 4154.

Question re Kenya affairs. 5031, 5032-33.

Question re laying on table of correspondence with Secretary of State
re Budget. 4130

Question re military expenditure for 10 years. 4127.

Question re pay of Government compositors. 4848.

Question re payment of surplus officers. 4132-33.

Question re pilferage of letters. 4408.

Question re proposals for reduction of Indian Army. 4124-26.

Question re purchase of Press machinery. 4847

Question re purchase of comptometers. 4848.

Question re qualifications of Income tax Commissioners. 4154-56,

Question re reduction of troops. 4129-30.

Question re refusal of war gratuity to Civil Sub-Assistant Surgeons.
4200-01.

Question re revenue from income tax and super tax. 41653.

Question »e revision of Code of Civil Procedure. Appointment of
Rules Committees. 4122.

Question re revision of Transfer of Property Act. 4129.

Question re salary, pension and exchange compensation allowance.
4158.

Question re statistics of British and Indian troops. 4126-27,

Question »¢ Bupreme Court for India. 4058-59.

Question »¢ transfer of subjects to Provincial Ministers. 4130-32.

Question re war gratuity for Civil Sub-Assistant Surgeons. 4200.

Question (supplementary) re contract ##r sleepers by North Western
Railway. 4844,

Question (supplementary) re cost of Khyber Ratlwa.y 4387,

Question (supplementary) re failure of Alliance Bank. 4343-44.

Question (supplementary) r¢ price of petrol. 4394-95. .

Question (supplementary) re printing of G. C. notes and stamps. ¢8634

Question (supplementary) re publication of norreapondencc rolating to
fadure of Alliance Bank. 4633,

Question (supplementary) re recruitnent of guarde on North Western
Railway. 4845,

Resolution re admission of Indian into all branches of the Army in
India, ride the report of .the Esher Committee. 4287, 4288-90, 4203,
4290.

, Resolution re alterations in pay, pension and other services conditions

%f they Imporial Indian Bervices. 4599-4602, 4609,
esobutéol¥ re concession of claims of Indians in Kenya. 4828-32, 4837.
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GOUR, Dr. H. S.—contd.

Resolution re desirability of continuance of support to the League of
Nations by India specially in view of the grievances of Indians in
mandated territories of Tanganyika and the Pacific Islands. 4575-78
4580. .

Resolution rc exercise of powers of certification by, Governor General
(Amendment of section 87-B. of the Government of India Act). ¢478-
83, 4499.

Resolution re grant of further reforms under the existing constitution
in India. 4767-72, 4788.

Resolution re liability to the Imperial Bank' consequent on the fiilure
of the Alliance Bank and the policy of the Finance Department
thereon. 4744-47.

Resolution re release of Mahatma Gandhi and other political prisoners.
4533, 4537, 4541, 4542, 4543-46, 4549, 4b50.

GOVERNMENT COMPOSITORS—
Question re pay of ——. 4848,

GOVERNMENT CURRENCY NOTES— .
Question re experimental press for printing —— and stamps. 4862-63.

GOVERNMENT DEPARTMENTS—
Question re importation of stores for —. 4678-79.

GOVERNMENT LOAN ISSUE—
Question re ——. 5025-26.

GOVERNMENT OF INDIA—
Question re correspondence between Centra.l Provinces and — on

. matters requiring a reference to the —— or Secretary of State. 4143.
Quest.ion re terms of agreement between —— and the Imperial Bank.
46872-77.

See ‘‘ convention of non-interference .

‘GOVERNMENT OF INDIA ACT—
Resolution re use of certification powers under the —— by the Governor
: General. 4301-38, 4451-4502.

‘GOVERNMENT OF INDIA EXECUTIVE COUNCIL—
Question re freedom of speech of Indian Members of —. 4882.

‘GOVERNMENT PRESSES— o
Question re value and income of —. 4167. "

‘GOVERNMENT RRINTING—
Question r¢ cost of ——. 4848,

GOVERNMENT PROPERTY—
Question re value and income of —— 4147,

GOVERNOR GENERAL—

Assent of —— to—

(i) Code of Criminal Procedure (Amendment) Act, 1923, )
7 (ii) Indian Official Becrets Act, 1923.

(iii) Malkharoda and Gaontia V:llagel Act, 19e3. L

(iv) Legal Practitioners (Women) Act, 1923.

(v) Indian Renal Code (Amendment) Act, 1823.

«vi) Indian Merchant Shipping Act, 1923. {
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GOVERNOR GENERAL—contd. _
. Assent of, — to amendment of Standing Orders. 4583.

Resolution re use of certification powers by ——— under the Government
- of India Act. 4301-38, 4451-4502.
See Viceroy.
‘GRAHAM, Mz, L—
Cantonments Bill. Motion to consider. 4973-74, 4980, 4992, 4099, 5014,
6018, ‘
General Clauses (Amendment) Bill. Motion to refer to Belect Com-
mittee. 4249-50. .
Immigration into India Bill. Consideration of  5068,5068, 5070, 5078,
5079, 5080. Motion to pass. B5087.
Oath of Office. 4053.
Resolution re curtailment of powers of Council of State over Money
Bills. 4713-15.
Resolution re exercise of powers of certification by Governor General .
(Amendment of section 87-B. of the Government of India Act). 4453.
N 4455-60.
Statement (laid on the table) re resolution adopted by the Indian Legis-
lature during 1923, and action taken thereon. 4377-79.

GRAM—
» Question re transport of wheat and — in North West Frontier Pro-
vince, 4669,
GRANTS—~
Demands: for excess —— for 1921-22. 4903-21.

Demands for supplementary —— for 1923-24. 49821-42,
Question 7¢ restoration of —— rejected by Local Legislatures. 4622-

23.

‘GRAZING TAX—
Question re in Meerut. 4179.

‘GREAT INDIAN PENINSULA RAILWAY—
Quostion re differential treatment of Indians on ——. 4150,

Question re expenditure on education on ——. 4150-51. .

Question re grades on —— under Manmad Agreement. 4151,

Question re imported coal on ——, 4151-52, 4200.

Question re increased salaries on ——. 414849,

Question re leave rules applicable to Indians on ——. 4146-47.

Question re medical arrangements on ——. 4150.

Question r¢ quarters allotted to Indians on —. 4180,

* Question re time scale on ——. 4149, . .

GREAT INDIAN PENINSULA RAILWAY STAFF UNION— .

Question re¢ recognition of ——. 4152 .

‘GROUND TAX- .
Question re enhancement of —— in Meerut. 4178-79.

‘GUARDS—
Question re recruitment of —— on North Western Railway. 4844-46.

‘GWYNNE, Mg, C. W.—
Oath of Office. 4053,
* _Resolutiqn re releaso of Mahatma Gandhi and other political prisoners.

R T TE 4 :
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[ .
HAIGH, Mz. P. B.—

Cantonments Bill. Motion to consider the ——. 4960, 4901, 5000.

Land Acquisition (Amendment) Bill: Motion to consider —. 4893,
4897-99, N

Resolution re exercise of powers of certification by Governor General
(Amendment of Section 67-B. of the Government of India Act). 4483-
87.

HAILEY, Hon'sLe Sir MALCOLM—
Abolition of Transportation Bill. Motion to consider the report of the.
Select Committee on the ——. 4406-00, 4424-26, 4427.
Adoption (Registration) Bill. Motion to refer the —— to Select
Committee. 4806.
Announcement re attitude of Government members in regard to the
¢ . question of liabilities taken by the Imperial Bank on the failure of
Alliance Bank. 4801.

Code of Civil Procedure (Amendment) Bill. Motion to introduce. 4192
93. Motion to consider. 4347, 4348, 4349, 4350-51. Motion to pass.
4354, 4355,

Code of Civil Procedure (Amendment) Bill. (Dr. Gour’s). Motion to
consider. 42927-28, 4239.

Code of Civil Procedure (Amendment) Bill. (Mr. Agarwala’s). Motien
to appoint a Select Committee. 4269.

Code of Criminal Procedure (Second Amendment) Bill. Motion to
introduce. 4193-94. Motion to consider. 4664. Motion to pass.
4664.

Consideration of the amendment of Standing Orders. 4372, 4378.

Cutchi Memons (Amendment) Bill. Motion to introduce. 4505. Motion
to consider. 4685. Motion to pass. 4666.

Expression of regret on death of Mr. Pyari Lal Misra. 4617,

Expression of regret at death of Babu Baidynath Prasad Singh. 4668.

General Clauses (Amendment) Bill. (Mr. Agarwala’s). Motion to refer
to Select Committee. 4248-67.

' Immigration into India Bill. Motion to circulate for opinion. 5044-45,
5046-48, 5050, 5054, 5087. Consideration of —. 5071-73, 5082
Motion to pass. 5083-84, 5089-90.

Indian Criminal Law Amendment (Repealing) Bill. (Mr. Agarwalg's).
Motion to introduce. 4252-56.

Indian Evidence (Amendment) Bill. (Mr. Agarwala’s). Motion to refer
to Select Committee. 4242-43.

Indian Limitation (Amendment) Bill. (Mr. Agarwala’s). Motion to
recirculate. 4244-45.

. Indian Lunacy (Amendment) Bill. Motion to introduce. 4505. Motion
to consider. 4684. Motion to pass. 4665.

Indian Naturalisation Bill. Motion to introduce. 4191-82. Adopted.
4192. Motion to refer to Select Committee. 4348. Motion to lay
on the table the report of Select Committee on the —. 4450.

Indian Penal Code (Amendment) Bill. (Dr. Gour’s). (Age of consent).

Motion to introduce. 4258. ‘

Legal Practitioners Bill. Motion to introduce. 4810. Motion to circulate
for opinion. 5033. ,

Mahendra Partab Singh Estates Bill. Motion to consider. (186-87: 4188,.
4100. Motion to pass. 4190. K
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HAILEY, Honx'sLe Si2 MALCOLM—contd.

Motion for adjournment for the discussion of the unemployment ques-
tion of the domiciled community in India. 4640, 4641, _

Motion for adjournment to discuss Kenya problems. 4680, 4881.

Nomination of Mr. Abyl Kasem on the Select Committee on the Aboh-
tion of Transportation Bill. 4184,

Nomination of members to the Advisory Publicity Committee. 4345.

Resolution re¢ admission of Indians into all branches of the Army in
India, vide Esher Committee’s report. 4288, 4289, 4201.

Resolution re alterations in pay, pension and other service conditions
of the Imperial Indian Services. 4596, 4597, 4602-05.

Resolution re curtailment of powers of the Council of State over money
bills. 4692, 4695, 4696-4701, 4706, 4709, 4719-23.

Resolution re decision of British Cabinet re Kenya. (Resolution not
accepted). 5037.

Resolution re establishment of convention of non-interference by the Sec-
retary of State in matters where the. Government of India and the
legislature aro in agreement. 4728,

TResolutipn re exercise of powers of certification by Governor General
(Amendment of Section 67-B. of the Government of India Act).
4452, 4453, 4456, 4461, 4472, 44¥0, 4482, 4488, 4489, 4492, 4306-13, 4315,
4320, 4321, 4322, 43%3, 4330-34, 4336, 4337, 4494-4500.

Resolution re grant of further Reforms under the existing constitution
in India. 4771, 4773, 4781-82, 4783, 4784-86.

_Resolution re liability to the Imperial Bank consequent on the failure

of Alliance Bank and the policy of the Finance Dep&rtment thereon.
4738, 4739, 4758.
Reuolutlon re powers of Council of State over Money Bills. 4616.
Resolution re release of Mahatma Gandhi and other political prisoners.
4510, 4514-24, 4520, 4530-32, 4536, 4548-49, 4553-b4, 4558-60.
Statement (laid on the table) re competitive examinations in India for
the Indian Civil Service. 8021.

HARCHANDRAI VISHINDAS, Mr.—

Code of Civil Procedure (Amendment) Bill. (Dr. Gour’s). Motion to
consider. 4238-39. .

Expression of regret on death of Mr. Pyari Lal Misra. 4617.

General Clauses (Amendment) Bill. (Mr. Agarwala’s). Motion to refer

"’ to Select Committee., 4247-48.

Indian Stamp (Amendment) Bill. Consideration of the report of the
Select Committee. 4653, 4655.

Oath of Office. 4054.

Procedure in regard to questions of absent Members. 4396.

Question re amended Criminal Procedure Code. 4865.

Question r¢ assessment of parcels at Karachi. 4875-76.

Question re hardships of Deck Passengers. 4885.

‘Question re income-tax officers in Bombay and Sind. 4876.

Question r¢ income-tax work in Sind. 4876.

Question re increase of appraisers. 4876.

Question re promotion of examiners and appraisers at Karachi. 4876.

Question re report of Deck Passengers Committee. 4865.

Question 7e status of Advocate General, Bengal. 4800-01.

Question re treatment of Deck Passengers. -4948.

Question (supplementary) re appointments to the Council of India.

.
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HARCHANDRAI VISHINDAS, Mg.—contd.
‘Question (supplementary) re failure of the Alliance Bank. 4339.

Question (supplementary) re Government policy in assisting banks.
4632.
Question (supplementary) re leave reserve in Postal Department.«

4627.
Question (supplementary) re letter from Finance Department to Indian

Merchants Chamber re failure of Alliance Bank. 4638,

Question (supplementary) re payments by Imperial Bank owing to fai-
lurg of Alliance Bank. 4218.

Question (supplementary) re population of Hyderabad. 4631.

Question (supplementary) rc price of petrol. 4394-95.

Question (supplementary) re recruitment of gnards on North Western

Railway. 4845,
Question (supplementary) re separation of judicial a.nd executive func-

tions. 4634.
Question (supplementary) re Tariff Board. 4395
Question (nupplémentary) re university for Rajputana. 4798.
Resolution re exercise of powers of certification by Governor General
(Amendment of Section 87-B. of the Government of India Act). 4451-

55, 4468, 4471.
Resolutxon re release of Mnha.tma. Gandhi And other political prisoners.

4541, 45642-43.
HARDINGE MEDICAL COLLEGE—
Question 7r¢e ——. 4176-77.
HARTAL— .
Question re —— at Bhagur. 4436. ‘

HAYAT KHAN, K. 8. MoBAMMAD—
Question r¢ kidnapping of —— Assistant Political Officer. 4386-87.
HIGH COURT RETRENCHMENTS, BENGAL—
Question re —. 4132.
HOLME, Mr. H. §.—
Resolution re release of Mahatma Gandhi and other political prisoners.
4534.
HOSPITAL ACCOMMODATION—
Question re reduction of ——. 4058.

HOSPITAL STAFF—
Question re subordinate ——. 4429,

HOUSE RENT— ° '
Question re —— for postmen in Poona. 4440-41.

HOWRAH—
Question rc grievances of porters at —. 4625
Question rc passenger and platform tickets,
HUSSANALLY, Me, W. M.—
Abolition of Transportation Bill. Motion to consider report of Select

Committee on, the —. 4418,
Cantonments Bill. Motion to consider. 4857-58, B500S.

Code of Civil Progedure.(Amendment) Bill. (ur Agarwala’s). Motion
* - to add name of Mr. Harchandrai Vishindus to Select Commlttee

4269. { ) .

4302-83.
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HUSSANALLY, Me. W. M.—contd, v
+ Code of Civil Procedure (Amendment) Bill.. (Dr. Gour’s). Motion to

consider. 4236-37. . .
Code of Civil Procedure (Amendment) Bill. Motion to consider. 4349.

Indian Naturalisation Bill. Motion to add names to the proposed Select.

Committee on the —. 4346.
Land Acquisition (Amendmnt) Bl" Motion to refer to Select Com-
mittee. 4500.

Question re advance by Imperial Bn.nk to Alllance Bank. 4431.

Question re advance to Army Canteen Board by Imperial Bank. 4849-
50.

Question re Army Canteen Boards. 4849.

Question re classification and nationality of guards on North Western
Railway. 4844-46.

Question re compensation for removal of Hyderabad Cantonment. 4630.

Question re conduct of Major Dockrell, Cantonment Magistrate, Ambala.
4108. )

» Question re congestion at Hyderabad, Sind. 4629.

Question re correspondence relating to failure of Alliance Bank. 4430-
31.

Question re examination of food and beer supplied to Army. 4850-51.

. Question re Government authority for advance by Imperial Bank. 4431-

32.

Question re military population of Hyderabad, Sind. 4631.

Question 7e¢ new cantonment at Karachi. 4632.

Questlon re operations of Army Canteen Board. 4850.

Question re payment by Imperial Bank to creditors of Alliance Bank.
4677-78.

Question re population of Hyderabad. 4631,

Question re regimental funds with Alliance Bank. 4432.

Question re regimental funds deposited with the Allisnce Bank in pre-
ference to Imperial Bank. 4432-33.

Question ¢ remqval of Hyderabad Cantonment. 4629-30.

Question re removal of Calcutta Cantonment. 4630. .

Question 7¢ removal of Hyderabad Cantonment. 4631.

Question re reserved intermediate class carriages. 4846.

Question »e services of Army Canteen Board compared with Army Con-

tractors. 4850. .
Question »¢ terms of agrecment between Government and Imperial Bank.
4672-77.

Question re working of Army Canteen Board. 4850.

Question (supplementary) 2 hardships of pilgrims. 4287-68.

Question (supplementary) »e publication of correspondence relating to
failure of Alliance Bank. 4633.

Question (supplomontary) re qualifications of Military Assjstant Sur-
geons. 4785.

Question (supplementary) re release of Lala Lajpat Rai. 4226.

Question (supplementary) re treatment of Deck passengers. 4943.

Resolution re admission of Indians into all branches of the Army in
India, »ide Esher Committee’s Report. 4284-96.

Resolution re concession of claims of Indians in Kenya. -4833-34.

¢ .Rdsoluti re embankment project for the protection of Dera Ismail
oKhad from the erosion of the Indus. 4613-14.
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HYDER, Svep NASIRUDDIN—
Question re services of —— and Babu Bishnath Pershad, Tehsildars.

4141.

HYDERABAD—
Question re removal of cantonment from —— to Karachi. 5024-25.

HYDERABAD CANTONMENT—
Question re cowpensation for removal of —. 4630,
Question re¢ removal of ——.  4620-30, 4631.

HYDERABAD, SIND—

Question re congestion at ——. 4629,
Question re military population of ——. 4631.
Question re population of —. 4631,

I

ILLEGITIMATE SONS RIGHTS BILL— -
Report of Select Committee laid on table. 5038.

IMMIGRATION INTO INDIA BILL—
Motion for leave to introduce. 5039-40.
Adopted. 5040.
Introduced. 5040.
Motion to take into consideration. 5040-44. .
Motion to circulate for opinion. 5044-68.
Consideration. 5088-83.
Motion to pass. 5083-91.
Adopted. 5091.
IMPERIAL BANK—
Announcement re attitude of Government members in regard to the ques-
tion of liabilities of —— on the failure of the Alliance Bank. 4801.
Question re advance by —— to Alliance Bank. 4431.
Question re advance to Army Canteen Board by —. 4846-50.
Question re Government authority for advance by —. 4431-32.
. Question re¢ payment by — to creditors of Alliance Bank. 4677-78.
Question re payments undertaken by —— owing to failure of Alliance
Bank. 4217-21.
Question re regimental funds deposited with Alliance Bank jin prefe-
» rence to ——. 4432-33. ‘
‘Question re terms of agreement between Government of India and —.
4672-77. e
Resolution r¢ liability to the —— consequent on the failure of Alliance
Bank and the policy of the Finance Department thereon. 4729-

. 68.
“IMPERIAL SERVICES—
Quel{ion re Indian element in the —. 4160-62.
Resolution r¢ alterations in pay, pension and other service conditions of

the Indian ——. 4592-4609.
IMPERIAL SERVICE CADRE~—

" Question re reduction of ——. 4208-04.
Question re strength of ——. 4204,
IMPORT DUTY—

Question re —— on medicines. 4164. 3 -
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INCHCAPE COMMITTEE— '
. Question ¢~ recommendations of —— ¢ plants and machinery. . 4115.
Question re¢ result of recommendations of ——. 4063-4113.

Question re retrenchment due to report of——. 4379-82.
Statement (laid on table) showing cuses in which Government have been
unable to dccept certain recommendations of the —. 4618-21. .

INCHCAPE COMMITTEE REPORT—
Question e clerical retrenchments following on —. 4114.

INCOME TAX—

Question re —— and appeals against the same at Amritsar. 47¢1.
. Question re —— and super tax. 4791-92,

Qucstion re assessees of ——. 4156,

Question - assessment of ——. 4106,

Question re hardships of —. 4382-83.

Question re high rates of —— at Dera Ismail Khan. 4781,

Question s/ —— on marriage premia. 4119.

Question re revenue from —— and super tax. 4153.

INCOME TAX APPEALS—
Question se 4154,
Question r+ —- in Bihar and Orissa. 4181.

INCOME TAX ASSESSEES—
Question re discontent among —— at Amritsar. 4792

INCOME TAX COMMISSIONERS—
Question re qualifications of -—-. 4154-56. .

INCOME TAX COMMISSIONER, PATNA—
Question re.office of ——. 4180-81.

INCOME TAX DEPARTMENT—
Question re ——, 4181-82.
Question re working of —. 4947-48.

INCOME TAX INQUIRY INSPECTORS— ..
Question re —. 4164 e

INCOME TAX OFFICERS— .
Question /¢ —— in Bombay and Sind. 4876.

INCOME TAX WORK—
Question re — in Sind. 4876.

INDIA ARMY ORDER No. §05 oF 1922—
Question re opposition to ——. 4158, . :

‘“ INDIA OF TO-DAY "— ®
Question re preparation of book entitled —— by Dr. Rushbrook

Williams. 4437-38.

INDIAN ARMY—
Announcement re¢ reduction in the strength of -——. 4401-03.

Question re Indianisation of 8 units of —. 4133-34.
Question r¢« Indianisation in ——. 4163-64.

¢ Qugstion re Indianisation of ——.  4204-05.
Qnes::io‘) ‘(« proposnls for reduction of ——- 4124-95,

1—28 D
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INDIAN ARMY (AMENDMENT) BILI—
Motion to introduce. 4193.
Adopted. 4196.
Motion to consider. 4883.
. Adopted. 4685.
Motion to pass. 4683.
Adopted. 4665.

INDIAN CIVIL SERVICE—

Question r¢ discontent in ——. 4840.

Question r¢ .employment of candidates for ——. 4430.

Question re medical examination of candidates for ——. 43u3-90.

Statement (laid on table) re¢ competitive examinations in India for —.
2021.

INDIAN CRIMINAL LAW AMENDMENT (REPEALING) BILL—
(Mr. Agarwala’s)—
Motion to introduce. 4250-38.
Negatived. 4256.

INDIAN DIVORCE ACT—
Question ¢ amendment of ——. 4637-38.

INDIAN ELECTRICITY (AMENDMENT) BILL—
Motion to introduce. 4641.
Adopted. 4642.
Motion to consider. 4883,
Motion to pass. 4883,
Adopted. 4883. '

INDIAN EVIDENCE (AMENDMENT) BILL—(Mr. Agarwala’s)—
Motion to refer to Select Committee and to nominate members thereon.
4241-43.
Negatived. 4243.

INDIANS—GRIFVANCES OF IN TANGANYIKA AND PACIFIC
ISLANDS—
Resolution r¢ desirability of continuance of support to the League of
Nations by India especially in view of —. 4563-91.

INDIAN INCOME TAX (FURTHER AMENDMENT) BILL—
Motion to introduce. 4198.
Adopted. 41986
Motion to consider. 4336.
Adopted. 4357,
- Motion to pass. 4362.
« Adopted. 4362.

©
INDIAN LEGISLATURES—
‘Question »¢ resolution and Bills in ——. 4142-43,
Statement (laid on table) r¢ resolutions adopted by the — in 1923 and
action taken thereon. 4377-79.

INDIAN LIMITATION (AMENDMENT) BILL—(Mr. Agarwala's)—

Motion to refer to Select Committee and to nomimate members thereon.
4244. ’

Motion to re-circulate. 4245. « !
Adopted. 4245 t o«
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INDIAN LUNACY (AMENDMENT) BILL--

* Motion to introduce. 4805.
Adopted. 4505.

* Motion to consider. 4664,
Adopted. 46864.
Motion to pass. 4665.
Adopted. 4665.

INDIAN MEDICAL DEPARTMENT— .
Question r¢ employment of —— in professional capacity. 4056.
Question re —— in civel employ in United Provinces, 4798.

Question s« grant of marriage allowance to —. 4164.
Question »¢ notification in Gazette of promotions in ——. 4165.
Question r¢ protection of interests of ~——— by Central Government. 4795-
98.
INDIAN MEDICAL SERVICE—
Question r¢ report on Indian candidates for —. 4169,
Question re¢ demobilisation in ——4171.
Question s« Indians in -—--. 42086.

Question 7« reduction in Royal Army Medical Corps and —. 4056.

Question ve strength of —. 4171-72,
INDIAN MEDICAL SERVICE OFFICERS—
Question re qualifications of European —. 4173.

INDIAN MERCHANTS CHAMBER—

Question re letter from Finance Department to — re failure of Alliance

Bank. 4638.

INDIAN NATURALISATION BILL—
Motion to introduce. 4191.
Adopted. 4192
Motion to refer to Select Committee. 4348,
Adopted. 4346. 3
Motion to lay report of Select Comnmittee on table. 4450;

INDIAN PAPER CURRENCY (AMENDMENT) BILL—

Motion to introduce. 4197.
Adopted. 4197,

Motion to consider. 4362.
Adopted. 4369.

Motion to postpone. 4363.
Negatived. 4369,

Motion to pass. 4369.
Adopted. 4369.

INDIAN PENAL CODE—

Question re revision of —. 4123-24.

INDIAN PENAL CODE (AMENDMENT) BILL—(Dr. Gour’s)—
Motion to introduce. 4258-58.
Negatived. 4238. -

INDIAN PORTS (AMENDMENT) BILL—
Motion to introduce. 4642.

Adopted. 4642.
Motion to consider. 4883.
Motion, to pass. 4883.

INDIAN RAILWAYS ACT—

Question r¢ revision of —. 4210.

I—26 ¢ ’ . ’
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INDIAN BERVICEB— ’
Resolution re alterations in pay, pension and other serv:ce cbhd{ﬂ'ons of

the Imperial —. 4502-4609. o
INDIAN SETTLERS— e ‘
Question re taxes on —— in Fiji. 4215-17. .
INDIAN SOLDIERS—
Question re preferential treatment to ——. 4853-54.

INDIAN STAMP (AMENDMENT) BILlL—
Motion to refer to Belect Committee. 4185.
Adopted. 4188
Motion to lay report of Select Committer on table. 4450
Motion to consider report of Select Committee. 4642,
Adopted. 4843.
Consideration. 4643-84,
Motion to pass. 4664,

Adopted. 4664.
INDIAN STORES DEPARTMENT-— ‘
Question re — and curtailment of Stores Ilepartment in England.  486¢-
61.
Question re development of -——. 4082-63.
Question re personnel of — and connected charges. 4224, .
Question re purchase of textiles by —. 4861.

INDIAN TERRITORIAL AND AUXILIARY FORCES (AMENDMENT;
BILL—
Motion to introduce. 4194-95.
Adopted. 4106,
Motion to consider. 468§.
Adopted. 4085
Motion to pass. 4665.
Adopted. 4665

. INDIAN WOMEN—

Question re ~—— in Fiji. 5021-22.

INDIGO CESS (REPEALING) BILL—
Motion to introduce. 4196.
Adopted. 4197.

Motion to consider. 4370.
Adopted. 4370.

Motion to pass. 4370.
Adopted. 4370.

INNES, Hox’se Mr. C. A.—
Indian Ports (Amendment) Bill. Motion to introduce. 4642. Motion to
consider. 4883. Motion to pass. 4883.
INTEREST— ~

Question re allocation of —— on capital cost of railways. 4400.

TRAQ RIVER FLEET—

Question re scquisition of a tug for —. 4639-40,

‘IRRIGATION DEPARTMENT—

Question re revenue and expenditure of —— Nmrth tst Fr 5nh¢r Pro-
vince. 4878
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ISMAlL, Kaan Bamapur SAIYID MUHAMMAD-—
Exprenton of regret at death of Babu Budyn.na.th Prasad Singh. 4067.

ISWAR SARAN, MunsHI—
Immigration into India Bill. Motion to circulate for opinion. 5082-53.

Oath of Office. 5021.

J

JAILS— ‘
Question re , reformatory schools and penal settlements. 4168.

JEJEEBHOY, Sir JAMSETIEE—
Relolution re concession of claims of Indians in Kenya. 4834.
Resolution re liability to the Imperial Bank consequent on the failure
of Alliance Bank and policy of the Finance Department theroon
4738, 4739, 4743, 4744, 4745, 4761.
JELLASORE-CONTAI RAILWAY EXTENSION—
Question re ——. 5024

JOSHI, Mr. N. M.—
Abolition of Transportation Bill. Motion to consider report of Seleet

Committee. 4423-24.
Cantonments Bill. Motion to consider. 49893-95, 4998, 4897, 5003.
Gode of Civil Procedure (Amendment) Bill. Motion to confder. 4348.
Demands for excess grants for 1821-22. 4906-10.
Question »¢ allotment of quarters to Indians on Great Indian Peninsula

Railway. 4130.
Question »¢ amendment of Prince (Protection against Disaffection) Act.

° 4164.
Question re application of Cantonment Act to Bhagur. 4434,
Question »e¢ appointment of Indians to railways. 4149.
Question re Arts Colleges and Secondary Schools. 4163. )
Question ¢ cancellation of order suspending taxes at Bhagur. -4435.
Question re capital expenditure on railways in England and India.

4147.
Question re conveyance allowance for Ordnance Corps. 4443-44. .
Question r¢ cost of time scale on Great Indian Peninsula Railway.
4140.

Question re differential treatment of Indians on Great Indian Peninsula
Railway. 4150,

Question r¢ emigration agents in Ceylon, Malaya and Mauritius. 46%5.

Question re exclusion of Bhagur from Deolali Cantonment. 4435.

Question »r expenditure on education on Great Indiam Peninsula Rail-
way. 4130-51.

Question re extension of Cantonment Act to Bhagur Village. 4434. .

Question »~ grades on Great Indian Peninsula Railway under Manmad ®
Agreement. 4151, .

Question r¢ grievances of the people of Bhagur. 4436.

Question »e grievances of porters at Howrah. 4625.

Question 7¢ hartal at Bhagur, 4436.

Question r¢ house rent for postmen at Poona. 4440-41.

Question re imported coal on Great Indian Peninsula Railway. 4151.

52.
Quesdion re incidence of taxation in Bhagur. 4435,
Qhentipn.re‘ inclusion of Bhagur in Deolali Cantonment. 4436-3-.
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b 0
Jbsnr Mr. N. M.—contd: - 0+ - -
“* Question re inctease of Idlnea of poatmen and . mamnls 9440
Question re increased salaries on Great Indian Pemnsula ]lla,ﬁwa.y 4143-
49 . L
Question re Indian element in the Imperial Services. 4180-62. .
Question r¢ Indianisation in Indian Army. 4163-64. '
Question re leave rules applicable to workmen on railways. 4145-46.
Question re leave rules on Great: Indian Peninsula Railway applicable
to Indians. 4146-47.
Question re leave rules on railways. 4147
Quéstion re levies on porters. - 4624,
Question »¢ manufacture of railway material. 4147-48,
Question re medical arrangements on Great Indian Pemnsulu Railway.
v e 4180,
¢ -Question re _mﬁmorml by All India Arsenal ('lerks Association. 4443
Question r¢ modifications in leave rules on railways. 4147.
Question r» Mr. Cole’s report on training of Indians for railways. 4150
Question r¢ new superior appointments on railways. 4450
Question r~ pensioned postmen in Bombay. 4441, -’
Question re position of Indirn seamen under Workmen's Oompetisa-
tion Act. 4158
Question re pontal employees unde] Workmen’s (lompensation Act.
4180,
‘Questioh r+ preparation of book entitled ** India of To-day” hy Dr.
Rushbrook Williams. 4437-4438.
Question re primary education. 4183.
Question re protest against Cantonment Act at Bhagur., 4434,
Question re railway concessions for Boy Scouts, 4441-4442,

1

Question re railway posts on Its. 500 and above. 4148, -

Question re¢ railway relief staff. Hardshipe of Indian employees.
4148,

Question re recognition of Great Indian Peninsula Railway Staff
* Union. 4152

‘Question re recruitment of porters on East Indian Railway. 4623 4624,
Question re repeal of Workmen's Breach of Contract Act. 4188,
' Question re reserve postal staff. 4440,
Question r~ retirement leave rules on railways 4148,
Question re retrenchment of railway staff. 4152-4153,
Question 7o salaries of Ordnance Corps. 4442-4443. _
Question r- statements in book entitled ** Defence of India ”’ by Dr.
Rushbrook Williams, : 4438-4439.
Question re status of postinen. 4439-4440,
Question re guspension of taxes at Bhagur, 4435,
Question r¢ taxation at Bhagur. 4434, 4435-4436.
Question re ‘trade union legislation. 4158-4159,
Question re travelling facilities for third class passengers. 4153-4160.
Question re variations in leave rules on railways. 4145,
Question re withdrawal of Cantonment Act from Bhagur, 4436
Question r¢ wrongful restraint of Baldeo Xanoo, Porter, )oxrah.
4625, )
. Question (supplementuary) re cost of Government printing. 4848
Question (supplementary) re failure of Alliance Bank. 4340,
Question (supplementary) re fencing of railway lines. 4645,
Question (supplementary) r¢ publication of report of Fiji deputnt.\on.
4217, _ £ )
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JOSHI, Mer. N. M.—contd.

Questlon (supplementary) re levenue from unified stamps, on promissory
notes. 4793,

Resolution re admission of Indians into all branches of the Army in
India, ride the report of the Esher Committee. 4295.

Resolution res curtailmept of powers of Council of State over Money
Bills. 4706.

Resolution »¢ desirability of continuance of support to the League of
Nations hy India especially in view of the grievanves of Indians in
the mandated territories of Tanganyika and Pacific Islands.

4578-4681.
JUDICIAL AND EXECUTIVE FUNCTIONS--
Question r- separation of ~———, 4633-4634,
K
KARACHI—
Question rr assessment of parcels at —-. 4875-76. .
» Question r¢ new cantonment at —-. 4632,
KENYA—
Motion for adjournment re —— gquestion. Disallowed. 4183-84.
Proposal for motion for adjournment to discuss the positions of Indians
mn ——. 5034-35.
Resolution ++ concession of claims of Indians in -——, 4812-37,

(Resolution not

Resolution »¢ decision of British Cabinet re
accepted). 5035-37,

KENYA AFFAIRS—

Question r¢ ——, 5031-33.
KENYA PROBLEMS—

Motion for adjournment to discuss —. 4678-52,
KEROSINE OIL— _

Question re price of ——. 4393,
KHALARIS—

Question r¢ dismissal of —— on B. N. Railway. 4182, .
KHEWRA—

Question re daspatch of salt dust from —-. 4447-48,
KHYBER RAILWAY—

Question »¢ length and cost of —. 4387,

KING'S COMMISSIONED OFFICERS—
Question r¢—— in Supply and Transport Corps. 4175.

.. L .
LAJPAT RAI, Lata—
Question rr release of —. ¢225-27,
Question re sentence of ——. 4860,

LAKSHMI NARAYAN LAL, Rar Samin—
Expression of regret at death of Babu Baidyanath Prasad Singh.
4867-88.
Question »+ indigenous systems of medicine. 4880.
* Rasolution »~ curtailment of powers of the Council of State over money

o Jbilaf 471217,
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LAND ACQUISITION (AMENDMENT) BILL—
Motion to introduce. 4508. Adopted. 4305.
Motion to refer to Select Committee. 4508. Adopted.  4508.
Motion to present report of Select Committee on the —. 4841
Motion to consider. 4884-4803. Motion to pass. 4903.

LAND VALUES-- - )
Question r- inclusion of — in railway capital account. 4214.

LAUSANNE TREATY-- .
Motion of expression of gratitude to H. E. the Viceroy in connectior

with the ——. 5037-38. Adopted. 3038.
LEAGUE OF NATIONS-— :
Resolution »¢ desirability of continuance of support to the — by India

especially in view of the grievances of Indians in the Mandatedi
Territories of Tanganyika and Pacific Islands. 4583-91

LEAVE RESERVE--
Question r¢ —— .in Postal Department. 4627.

LEAVE RULES— .
Question 7« —— applicable to workmen on railways. 4145-48.
Question r¢ —- applicable to Indians on Great Indian Peninsula Rail-

way. 414647

Question 7+ modifications in —— on railways. 4147,
Question 7+ on railways. 4147, ‘
Question 7¢ retirement — — on railways. 4146.
Question r¢ variations in —— on railways. 4145.

LEGAL PRACTITIONERS BILL—
Motion to introduce the ——. 4807-10. Adopted. 4510.
Motion to circulate for opinion. 5035. Adopted. 5038.

LEGAL PRACTITIONERS (AMENDMENT) BILL. (Mr. Neogy's)—
Motion to nominate members to the Select (‘ommittee on the ——. 4408..
Presentation of Report of Select Committee. 4986,

LEGISLATION—
Question r¢ — - re divorce suits. 4837,
LEGISLATIVE ASSEMBLY— .
Question 7+ conditions of supply of stationery in use by the ——. 419(.

Speech delivered by H. E. the Viceroy to the Council of State and —
at close of session. 5083-5100. .
LEGISLATURES-— ,
Question r¢ poliee duties in ——, 4143-44.
See Indian Legislatures.
LETTERS—
Question r¢ pilferage of —. 44086.
LIFE INSURANCE—
Question 7+ public bodies doing —— busineas in India. 4173

LOCAL LEGISLATURES—
Question rc¢ restoration of grants rejected by —. 4622-23.

LOST ARTICLES--
Question r~ compensation for —— on Railways. 4209.

LUNACY (AMENDMENT) BILL— ‘
See ** Bill.” , | SV
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MACHINERY—
* Question 7e use of State plant and ——. Recommendations of Inchcape-

Committee. 4798-4800.

MACHINERY AND PLANT-
Question re recommendations of Inchcape Committee re —. 4115.

MADRAS-- o
Question re opening of the ports of Calcutta — etc., to pilgrim:

traffic. 4268.

MAHADEO PRASAD, MuNsgI—
Question re alterations in time table of Oudh and Rohilkhand Railway.

4669-4670.
Question r¢ cancellation of shuttle train hetween Benares and Moghal.
Serai. 4671
Question r¢ closing of waiting rooms at Benares. 48671.
Question re fallow lands near railways. 4846.
*Question r¢ inclusion of Bhagur within Cantonment limits. 4671.
Question 7¢ train connections on Qudh and Rohilkhand Railway. 4670.
Question »+ train timings on Oudh and Rohilkhand Railway. 4670-4671.

MAHENDRA PARTAB SINGH ESTATES BILL—
Motion to take into consideration -—— as passed by the Council of”
State. 4186-4190.
Adopted. 4190.
Motion to pass. 4190.
Adopted. 4180.

MAINTENANCE GRANT—
Question r¢ of Vedic Bharatri College. 4663-4869.

MAJID, SHEIKH ABDUL—

Question 7« alleged insanitary condition of Delhi. 4117.

Question re anti-plague measures in Delhi. 4118-4117.

Question r- measures against recurrence of plague in Delhi. <¢118.

Question 7« plague in Delhi. 4116.

Question ¢ plague statistics in Delhi. 4117 '

MAJUMDAR, Rar Baravur J. N.—

Adoption Registration Bill. Motion to refer to Select Committee. 4806

Demands for supplementary grants for 1923-24. 4934.

Immigration into India Bill. Motion to circulate for opinion.
5055-5056.

Resolution 7+ exercise of powers of certification by Gevernor General
(Amendment of Section 67-B of the Government of India Act).
4460-4465. .

Resolution 7¢ grant of further reforms under the existing constitution»
in India. 4771, 4772-4779, 4782, 4784, 4786.

MALAYA--
Question re death of Chela Mutu, an Indian coolie in ——. 4433
Question ¢ emigration agents in Ceylon — and Mauritius. 4635,

MAN SINGH, BHAT—
Cantonments Bill. Motion to consider. 4979, 5015-50186.
Code of Civil Procedure (Amendment) Bill (Dr Gour’s). Motion to-
®dnsider. 4228-4232. Motion to pass. 4240-4241.
Qhestiwonerdsupersession of Mr. Bhagwan Das at Abbottabad. 4634-4635.
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MANMAD AGREEMENT--
Question re grades on Great Ilygmn Peninsula Railway under —.
4161, .

MANUFACTURED ARTICLES-« S
Question r~ method' of purchase of —-. 4868 ' .

MARRIAGE ALLOWANCE— ‘
Question r¢ grant of —— to Indian Mediuﬂ Depa.rt.ment. 4104

MARRIAGE PREMIA-

Question s+ income-tax on -—. 4119, L,

MAURITIUS—
Question r+ emigration agents in Ceylon, Malaya _and —. 4825,
MECCA- . ‘
Question »~ number of pilgrims to ~——. 4287
MECHANICAL ENGINEERS— , -
Question »¢ training of railway -—. 4210-4211.

MEDICAL ARRANGEMENTS—
Question re on Great Indian Peninsula Railway. 4150.-
MEDICAL DEPARTMENT—
" Question se¢ appointments in ——. 4873-4874.
Question re specialists in ——. 4874,
MEDICAL EXAMINATION—
Question »+ —— of candidates for the Indian Civil Bervice. 4380¢4390.

MEDICAL SERVICES—

Question re¢ retrenchment in Armny Hospitals and —. 4138.
MEDICINES—
Question re import duty on —. 4184.
Question re indigenous systems of ——. 4880.
MEERUT—
Question r¢ applications under Cantonment Code in —. 4178.
+ Question r¢ conduct of Military Officials in —. 4180.

Question r¢ enhancement of ground tax in —. 4178-4179.
Question re grazing tax in ——. 4179,
+  Question re prohibition of sleeping out in ——.' 4150,

Question re taxes in —. 4178.
MELAS—
Question re¢ special trains for ——. 5025,
MEMBERS OF LEGISLATURE—
Question ¢ notice to —— of admission or disallowance of resolutions.
4264.
MENIALS—
. Question r¢ increase of salaries of postmen and —-. 4440 .
‘MERCHANTHK— '
" Question r~ representations of -—— and salt licencees. 4448.

MEDSA(JL——
., —=—from the Council of State r¢ passing of the Special Marriage
(Amendment) Bill. 4718,
— from the Council of State re passing of the Moorshedabad Bill,
etc. 4811,
—— from the Council of State re the Indian Stamp (Amendment) Rill,
etc. 5033. t .
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MESSAGE—cuntd. S
== from the Council of State re the Bill tq amend the Land Acqmsr—

tion Act, etc. 5091
~— fram H. E. the Viceroy re attendance of Members of ‘the Lg;ulatwa
Assembly on 28th July, 1923. 5030. . .

-

METEOROLOGICAL DEPARTMPNT— y .
Question s publication of reports of—-— 4391, et
MILITARY - : .
Question »~ expenditure on C:ul Aduumstra.tlon ——ee and Deva!opment
4128-4129,
Question »¢ internal disorders quelled by —-. 4839. ¢

MILITARY ACCOUNTS DEPARTMENT— D
Question re articles on irregularities in —— in-Tr lbune 4841. ..

MILITARY ASSISTANT SURGEONS--
Question r« Indians as-- - . 4172,
‘Question s+ qualifications of ——. 4172,
Question rc registrable diplomas of

¢  Question v¢ salaries of --—. 4793-4794,

Question 7¢ salaries of —— in United Provinces. 4794-4785.

MILITARY COLLEGES - : P
Question re cost of in India and of Indian Units. 4936,

MILITARY DAIRY FARMS-—

o

4796-47907.

Question r¢ enlistment for Indian ---——. 4120-4121.
MILITARY EXPENDITURE--
Question re -— for 10 years. 4127,
MILITARY FORCE—
Question rc maintenance of — for qucllmg disorders. 4830,
MILITARY MEDICAL EXPENDITURE -
Question s+ economies in -——. 4056,
MILITARY OFFICIALS—
Question rr conduct of —-- in Meerut. 418C.
MILITARY OPERATIONS—- .

Question re in Waziristan. 4138-40.
MILITARY POPULATION—
Question »¢ —— of Hydernbad, Bind. 4831,
MIR ASAD ALI, Kuax Banapur—
Question re upposltmn to India Army Order No. 805 of 1922. 4158,
Resolution ' r~ concession of claims of Indians 1n Kenvn 4819,
MISCELLANEOUS DEPARTMENTS--
Demands for excess grants under head ——. 4937-1838, o

MISRA, Mr. B. N.— o
Question r+ discontent in the Indian Civil Service. 4840.
Question r~ internal disorders quelled by the Military. 4839.
Question »¢ irregular running of trains on Bengal Nagpur Rsll“sy
5022-5023.
Question re Jellasore Contai Railway extension. 5024,
Question re maintenance of Military Force for quelling disorders.
4839,
« Qyestion re Oriya ulerks employed on Bengal Nakpur ]imlwuy 4121,
. Questmryre railway to Bhubaneswar. 4840.
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MISRA, Mz. B. N.-—contd.

Question re raised platforms on Bengal Nagpur Railway for safety of
passengers. 3023. )

Question r- separate hooking office at Badadamda, Puri. 4840.

HISRA, Mr. PYARI LAL--

Death of ——. 48617. '

Question r~ allocation of interest on capital cost of railways. 4400.

Question re claim by Rohilkund and Kumaon RRailway for wood fuel.
4408.

Question r+ coal rates on railways. 4401

Question r~ expenditure on new railways. 440l

Question r+ loan to the Sara Serajgunj Railway Company. 4400.

Question 7 minima passenger rates. 4405

Question 7¢ Nushki Extension Railway. 4405-4408.

Question r+ programme for rehabilitation of railways. 4401.

Question re railway annuities. 4408

Question re railway appointments requiring engineering quahﬁcatlons,
4404-4405.

Question r¢ railway commission. 4399. R

Question re 1uilway establishment rolls and working estimates.
4399-4400.

Question re raSlway finance. 4399

Question r- railways under construction. 4405,

Question r¢ strategic railways. 4404. .

Question »+~ training of Indians for railways. 4400.

Question r¢ X'mas concessions. 4404.

MOHAMAD SULTAN, CONSERVANCY INSPECTOR, MEERUT—

Question 7¢ ——. 4180.
MOHESHKHUND RAILWAY STATION—
Question 7~ danger to .passengers at ——. 4829.
Question re waiting room at —. 4628-4629.
MOGHAL SERAI -
Question r¢ shuttle train between —- and Benares. 4671.

MONEY BILLS—
« Resolution re curtailment of powers of Council of State over —.
4816, 4601-4724.
MONEY ORDER DEPARTMENTS— :
Question r~ hours of closing of Savings Banks and —. 4391,
MOORSHEDABAD (AMENDMENT) BILL—
Motion to introduce. 4191,
Adopted. 4191.
Motion to constder. 4346-4347.
Adopted 4347,
« Motion to pass. 4347
Adopted. 4347.
MOPLAHS—
Question re casualties, convictions, etc. among —-. 4782-93.
MOTION FOR ADJOURNMENT -
-~— re settlement of Kenya question. (Disallowed). 4183-4184,
—— re position of Indians overseas. (Disallowed). 4184.

Notice of —— for the discussion of unemployment of the Domiciled
Community in India. 4840-46841. . «
—— to discuss the Kenya question. 4670.4882. '
—— to discuss ‘the position of Indians in Kenya. 5034-35.  °* ¢
. ¢ ' :
. Q
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. .

MUKHERJEE, Mr. J. N.—

Abolition of Transportation Bill. Motion to consider report of Select
Committee. 4419-4422.

Adoption (Regist¥ation) Bill (Dr. Gour’s Motion to refer to Belect
Committee. 4803,

Code of Civil -Procedure (Amendment) Bill (Dr. Gour’s). Motwn to’
consider. 4235-4336.

Indian Stamp (Amendment) Bill. Consideration of report of 8elect
Committee. 4651-4652, 4655, 4658.

Land Acquisition (Amendment) Bill. Motion to consider. 4884, 4885,
4891-4892, 4893.

Question r¢ projects for branch lines on LEastern Bengal Railway. 4879.

MUKHERJEE, Rai Basapvr T. P.—

Question r¢« Bengal University Bill. 5027.

Question re Government control over company worked railways. 4639.

Question »~ inconveniences of intermediate and third class passengers.
4844,

Question re¢ inconveniences to passengers through high railway
platforms. 49845.

Question re insufficiency of wagons. 4943-4944.

Question s+ insufficiency of second class accommodation. 4944-4945.

Question re urinals in third class carriages. 4844.

M
NAG, Rar Banaptr G. C.—
Oath of Office. 4618.
NAGPUR ITARSI RAILWAY—
Question re¢ completion of —-. 4122-4123,

NAND LAL, Dr.~—

Cantonments Bill. Motion to refer to Select Committee. 4186. Motion
to consider. 4956-4957, 4962-4863, 4964, 4965, 4068, 4978, 4978, 498],
5015, 5016, 5017, 5018.

Code of Civil Procedure (Amendment) Bill. Motion to consider.
4348, 4350, 4352, 43563. Consideration of amendment of Standing
Orders. 4373,

General Clauses (Amendment) Bill. Motion to refer to Select Com-
mittee. 4248-4249, .

Immigration into India Bill. Motian to circulate for opinion. 5051-5052.

Indian lncome-Tax (Further Amendment) Bill. Motion to consider.
4358, 4357, 4359-4361. R

Indian Stamp (Amendment) Bill. Consideration of report of Select
Committee. 4650-4651, 4657. ,

Land Acquisition (Amendment) Bill. Motion to refer to Select Ccm-
mittee. 4508, 4507. Motion to consider. 4886, 4893, 4894, 4897,

Procedure in regard to questions not printed on the agenda paper and
of which private notice has not been accepted. 4398-99.

Question r¢ Alliance Bank. 4403,

Question 7¢ amalgamation of North-West Frontier Province and
Punjab Judiciary. 4444-4445.

Question ¢ consumption of salt. 4450,

uestion 7¢ despatch of salt dust from Khewra. 4447-4448,
&Aestio re discontent among income-tax assessees at Amritsar. 4702
Qmsh‘o? re dismissal of watermen on North Western Ratlway. 4445-4446.
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NAND LAL, DRr.—contd.

Question re dismissal of peons and clerks. 4446.

Question re enhancement of telephone rates in Lakore. 4447.

Question r¢ hardships of income-tax. 4382-4383.

Question re income-tax at Dera lsmail Khan. 4791. -

Question re income-tax and appeals against the same at Amritsar. 4791.

Question 7r¢ income and super tax. 4791-4792.

Question r¢ mixture of salt dust with lump salt. 4448

Question re Postal Insurance polivies. 4444.

Question re¢ prices of salt. 4448-4449,

Question 7¢ representations to Salt Commissioner of merchants and salt
licencees. 4448. .

Question re¢ sale proceeds of railway tickets. 4446-4447.

Question r sales of salt. 4449-4450.

Question r¢ sentence of Lala Lajput Rai. 4860.

Question (supplementary) re contract for sleepers supplied by North
Western Railway. 4844,

Question (supplementary) »¢ cost of (Government printing. 4848

Question (supplementary) re failure of Alliance Bank. 4340.
Question (supplementary) r»c¢ failure of Alliance Bank. 4344.
Question (supplementary) re (Government assistance to Alliance Bank.
4632. '
Question (supplementary) re kidnapping in  North-West Frontiar
Province. 4388, 4387. -

Question (supplementary) re letter from Finance Department to Indian
Merchants Chamber re failure of Alliance Bank. 4638.

Question (supplementary) re orders by North-Western Railway for
sleepers. 4871. .

Question (supplementary) re pay of guards on North-Western Railway.
4848.

Question (supplementary) re platform tickets. 4393.

Question (supplementary) re price of chir sleepers. 4869.

Question (supplementary) rr publication of North-West Frontier Enquiry
Committee’s report. 4388,

Question (supplementary) re¢ punishment of the murderers of Mrs. Ellis.
4388.

Question (supplementary) re purchase of coniferous sleepers hy North-
Western Railway. 4841,

Question (supplementary) »¢ purchase of sleepers by North-Western
Railway. 4889, 4870. i

Question (supplementary) re recruitment of porters on North-Western
Railway. 4624.

Question (supplementary) ré¢ reduction in the number of.postal peons.

. 4628, ‘

’

Question (supplementary) re release of Lala Lajpat Rai. 4225, 42928.

Question (supplementary) re retrenchment due to report of Inchcape
Committee. 4381, 4382,

Question (supnlementary) re separation of judicial and executive func-
tions. 4634.

Question (supplementary) re swis taken by Government for the release
of Indian women and girls abducted by tribesmen. 4385.

Question (supplementary) re tenders for sleepers by N:rth-Western
Railway. 4841-4842. .
Resolution re curtailment of powers of Council of State of-er Money
Bills. 46944608, 4698. T
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NAND LAL, Dr.—concld. o

Resolution ¢ continuance of support to the League of Nations by
India especially in view of the grievances of Indians in the mandated
territories of Tanganyika and Pacific Islands. 4690

Resolution re establishment of convention of non-interference by the
Secretary of State in matters where the Government of India and
the Legislature are in agreement. 4727-4728.

Resolution »¢ exercise of powers of certification by Governor General
(Amendment of section 87-B of the Government of India Act). 4487-
4493, '4301-4306, 4318, 4330.

Resolution ¢ grant of further reforms under the existing constitution
in India. 4779-4781, 4783,

Resolution 7« liability to the Imperial Bank consequent on the failure
of Alliance Bank and the policy of the Finance Department thereon.
4762.

Resolution r¢ relense of Mahatma (iandhi and other political prisoners.
4539, 4541, 4546-4548. '

NATAL—
Question re disabilities of Indians in —. 4201-4203.

NAYYAR, Mg. K. M.—

Indian Stamp (Amendment) Rill. C(onsideration of report of Select
Comniittee. 4653. R

Rgsolution r¢ exercise of powers of certifieation by Governor General

- (Amendment of section 67-B of the Government of India Act). 4471.
NEOGY, Mr. K. C.—

Demands for supplementary grants for 1923-24. 4939-4940, 4941,

Election of members to the Public Accounts Committee. 4503.

Election of -—- to Standing Finance Committee. 4504

Immigration into lndia Bill.  Motion to pass. 508s.

Indian Paper Currency (Amendment) Bill. Motion to postpone con-
sideration of ——.  4383-4364. .

Indian Stamp (Amendment) Bill. Consideration of report of . Select
Committee. 4643-4645, 4662-63. '

Legal Practitioners (Amendment) Bill. Presentation of report of
Select Cominittee. 4988,

Motion for Adjournment to discuss the position of Indians in Kenya
(withdrawal of his motion). 5034.

Oath of Office. 4054.

Question re abolition of whipping sentences. 4672.

Question r¢ amendment of Regulation 111 of 1818. 4846

Question »¢ appointments to the Council of India. 4622,

Question r¢ contract for sleepers supplied by North-Wéstern Railway.
4842-4844.

Question rc failure of banks and Government action. 4632.

Question +» Indian seamen and Workmen’s Compensation Act. 4638-
4639.

Question »r¢ letter from Finance Department to Indian Merchants
Chamber 7»¢ failure of Alliance Bank. 463s.

Question »~ pay of clerical staff, Army Headquarters. 4870-80.

Question 7¢ publication of correspondence relating to failure of Alliance
Bank. 4632-4633. .

Question r¢ purchase of coniferous sleepers by Novth-Western Railway.

e 4841,

Qws?ﬁ:ln t;;'f,report; by Mr. Rala Ram on floods in Northern Bengal..
4871-4072.
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NEOGY. Mr. K. C.—cuntd.
Question r« restoration of grants rejected by Local Legislatures. 4822-4623.

Question »c tenders for sleepers by North-Western Railway. 4841-4842

Question (supplementary) rr failure of Alliance Bank. 4430-31.

.Question (supplementary) r¢ payment by Imperial Bank owing to failurs
of Alliance Bank. 4220. . '

Question (supplementary) re Tariff Board. 4385

:Question (supplementary) s« transfer of subjects to Provincial

Ministers. 4132 N
Resolution ¢ alterations in pay, pension and other service conditions

of the lmperial Indian Services. 4601, 4605-4608.

"NON-DOMICILED PERSONS—
Question r¢ appointment of —— in Bihar and Orissa. 4181,

NON-OFFICIALS—
Question s, correspondence with —— r¢ questions and answers. 4261.

/NORTH-WEST FRONTIER PROVINCE—
Question ¢ amalgamation of —- with Punjab judiciary. 4444-4445.

Question »+ appointments to Education Department in ——. 4689,
[}

Question re franchise in - —. 4387-4388,
re grant-in-aid for primary teachers in ——. 4688.

Question
Question r¢ revenue and expenditure of Irrigation Department of —.
4878.
.NORTH-WESTERN RAILWAY— K
Question re classification and recruitment of guards on — . 4844-4846.
Question s, contract for sleepers supplied by - —. 4842-44,

Question r» contract for sleepers by ——. 4868-4669.
Question re dismissal of watermen on -——. 4445-4446,
Question re orders by ——— for sleepers. 4871.

Question re purchase of coniferous sleepers by ——. 4841.
‘Question re purchase of sleepers by ——. 4865-66, 4889-70.
Question re tenders for sleepers by ——. 4841-4842.

Question ¢ tenders for sleepers on ——. 4868-4868.
Question rr 5 years' contract by —— for sleepers. 4871-72.
"NORTHERN BENGAL—
4671-72

Question ¢ report by Mr. Rala Ram on floods in ——.

NOTICE FOR RESOLUTION—
Question re period required for —. 4264.

"NURBES—
Question re proportion of Indian and Anglo-Indian —— with the Army.

42080, !
Question re recruitment of ——. 4055-4058.
NUSHKI EXTENRION RAILWAY—
€ Question r¢e ——. 4405-4408. °

o

“OATH OF OFFICE-— . )
Abdul Hamid Khan Khudadad Khan, Mr. 4083.
Ansorge, Mr. E. C. 4420 :
Ayyangar, Mr. K. Sivaswamy Rama. 4818,
Ayynngar, Mr. Rajgopala Narasimha. 4033. «
Bardswell, Mr. H. R. 4053. . | I . '
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OATH OF OFFICE—contd.

,Barnes, Mr. H. C. 4083.
Butler, Mr. M. 8. D. 4083.
Calvert, Mr. H. 4063. ”
! Chndwick‘, Hon'ble Mr. D. T. 5021.
Chatarji, Mr. P. C. 4429,
Clarke, Mr. G. R. 4053
Ebden, Mr. J. W. 4511.
Gaskell, Mr. W. 4053,
(iebbie, Mr. F. St. John. 4563.
Graham, Mr. L. 4053,
Gwynne, Mr. C. W. 4053.
Harchandrai Vishandas, Mr. 5034.
Iswar Saran, Munshi. 5021.
Nag, Rai Bahadur G. C. 4618.
Neogy, Mr. K. C. 4054.
Palin, Lieutenant-Colonel R. H. 4943.
Richey, Mr. J. A. 4053
Roy Chaudhuri, Mr. 8. C. 4811
Shahani, Mr. 8. C. 4054.
Shukla, Pandit Devi Prasad. 4839.
Sim, Mr. G. G. 4053.
Sinha, Babu Devaki Prasad. 4839.

O'JONNELL’S CIRCULAR—
Question re results of —. 4203.

OFFICE SUPERINTENDENT—
Question 7¢ post of —— of Chlef Engineer, North-Western Railway.

4678.
OFFICERS8—
Question re payment of.surplus —. 4132-4133.
Question rc — soldiers and followers from Indm employed out of
India. 4268-4267.
OPIUM—
Demands for excess grants under head ——. 4921-4937. *
ORDNANCE CORPS—
Question re conveyance allowance for —--. 4443-4444.
Question re salaries of ——. 4442-4443.
ORDNANCE FACTORIES—
Question r¢ Indian apprentices in —. 4139. .
ORIYAS—

Question re employment of — on Bengal Nagpur Railway. 4121-418%:

ORIYA CLERKS—
Question re —— employed on Bengal Nagpur Railway. 4121

OUDH AND ROHILKHAND RAILWAY—
Question re alterations in time table of ——. 4669-4670.
Question re train connections on —. 4670.
Question re train timings on ——. 4670-4671.

OYERSEER— .
Ques.tiop e qualifications of —-—in Agra Cantonment. 4947.
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P .
PAHARPUR CANAL-—-
Question re change of control of — Dera Ismail Kha.n 4877,
PALIN, Ligvr.-CoLonkr R. H.-- :
Cantonments Bill. Motion to consider the —--. 4977, 4007.
,'. .

Oath 6f Office. 4843.

PANEL OF CHAIRMEN—
Resignation of Rao Bahadur T. Rangachariar and Sir C. W. Rhodes

from the —. 4184,
PARCELS—
Question re assessment of —— at Karachi. 4875-4876.
PASSENGERS—

Question re dangers to — at Moheshkhund Railway Station. 4629.
Question r¢ hardships of —— on East Indian. Railway. 5028.
Question r¢ inconveniences of intermediate and third class —. 4944,
Question r+ travelling facilities for third class —. 4159-4160.
'PASAENGER RATES— ) ‘
Question s+ minima —-. 4405.
PASSENGER TICKETS—
Question r¢ --- and platform tickets Howrah. 4392-4393,

PASSPORTS—
Question s~ —— for passengers from India. 4877.
PAY—
Question r¢ increase in — a.llov«ances and pensions granted since the
Reforms. 4204,
PENAL SETTLEMENTS - _
Question i+ jails, reformatory Schools and —. 4168.
PENSION—
Question »+ salary —— and exchange compensation allowance. 4158,
PENSIONERS—
Question r+ travelling inconveniences of —, 4183
PEONS--

Question r~ dismissal of —— and clerks. 4446,

PERCIVAL, Mg. P. E.— : _
Abolition of ‘Transportation Bill. Motion to consider report of
N ' Select Committee. 4409-12.

FERSHAD, Baww BISHNATH—
Question re services of Syed Nasiruddin Hyder and ——, Tehsildars.
4141,
PERSONAL ASSISTANT—
Question re to Post Masters GGeneral. 4625,

PETROL---

Question re¢ price of — ~. 4394-4395,

PILGRIMS-- « -
Question 7« hardships of ——. 4267-4268, “, .,
Question ~ numher of —- to Mecca. 4267.

. . . e
[ . . \ ]
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PILGRIM TRAFFIC-- " .

Question s,¢ arr angements for —. 5030.

Question ¢ opening of the ponts of Cdlcutta, Madras, etc. to —.

4268, _ .

PLAGUE— B

Question r¢ —-— in Delhi. 4059-4080, 4116, 5029.

Question 1~ measures against recurrence of — in Delhi. 4118.
PLAGUE MORTALITY—

Question r¢ publication of — — in Delhi. 4082.

PLAGUE STATISTICSe-
Question r¢ —— in Delhi. 4117,

 PLANT AND MACHINERY—
Question »¢ recommendations of Inchcape Committee re ——. 4115

PLATFORMS—
Question r¢ raised -—- on Bengal Nagpur Railway. 5023.

BLAFORMS TICKETS— , .
Question re passenger and —- Howrah. 4392-4393.
POLICE— .
Question re improvement of —— in India. 4168.

PQLICE DUTIES--
Question »rr in Legulutures 4143-4144.

POLITICAL E‘(PLVDITURF— .
Question re (laulﬁc&txon of —. 4636,

POLITICAL PRISONERS—
Question re classification of ——. 4168,

Question 7e¢ release of —. 4167. .
Resolution re release of Mahatma Giandhi and other ——. 4508 1561.
POLITICS—
Question re internal =X n India. 41686.
POONA-- .
Question re house rent for postmen in --—. 4440-4441.
PORTERS---
Question r¢ grievanves of —— at Howrah. 4625,
Question re levies on ——. 4624,
Question r¢ recruitment of —— East Indian Railway. 4623-1621.
POST MASTERS-- ‘ .
Question r¢ employment of Branch —-. 4626, .
POST MASTERS GENERAL— . .
Question »e personal assistants to -—. 4628, N
POST OFFICES—
Question /¢ - in India. 4144,

POSTAL CERTIFICATES—
Question »e Rs. 1,000 —- and financial results. 4862

POSTAL DEPARTMENT—

Question re leave reserve in ——. 4627.
POSTAL EMPLOYEES—
* Question s» —— under Workinen’s Compensation Act. -4150.
POS.TALO INE’URANCE POLICIES—
Question.rw -, 4444, .
* ’ g2

o. -
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POSTAL LIFE INSURANCE FUND— .

Question re ——. (Private notice not acoepted by Hon'ble Member in
charge of Department.) 4949,

POSTAL PEONS— )
Question re reduction in the number of ——. 4627-4638.

POSTAL SAVINGS BANKS—
Question re ——. 48064-4868.

POSTAL STAFF—

Question r¢ reserve ——. 4440.
POSTMEN—
Question r¢ house rent for — in Poona. 4#0-4441.

Question r¢ increase of salaries of —— and menials. 4440.
Question re pensioned —— in Bombay. 4441.
Question re status of ——. 4439-4440.

PRESIDENT, Mr.—

Closing remarks by —. 5082

Death of Rai Sarat Chandra Sen Bahadur. 4053.

Death of Mr. Pyari Lal Misra. 4617.

Death of Babu Baidyanath Prasad Singh. 4667.

Motion to consider the report of the Select Committee on the amend-
ment of Standing Orders. 4370-71, 4372, 4373, 4374-4376.

Procedure in regard to questions of ubsent Members. 4396.

Ruling by —'in regard to questions not on the Agenda paper and of
which private notice has not been acoepted. 4398-4399.

PRESS—

Question r¢ experimental —— for printing G. C. notes and atamps.
4862-4863.
PRESS MACHINERY—
Question re purchase of ——. 4847, .

PREVENTION OF DEFERRED REBATES BILL—
Motion to refer to Select Committee postponed. 4241.

PRIMARY EDUCATION— .
Question re ——. 4163. .

PRIMARY TEACHERS—
Question re grant-in-aid for —— in North-West Frontier Province.
4668,
PRINCES (PROTECTION AGAINST DISAFFECTION) ACT-—
Question r¢ amendment of -—. 4164.
PRINTING INDUSTRY—
Question r¢ development of ——. 4840,

PROMISSORY NOTES— ' ’
Question r¢ revenue from unified stamps on —. 4793.

PROVINCIAL MINISTERS—
' Question re transfer of subjects to —. 4130-4132.
PROVINCIAL SUBJECTS—

Question 7¢ consultation in Provincial Government re ——. 4140.

PUBLIC ACCOUNTS COMM#ETEE—
Election of members of the —— . 4503-4504,
Presentation of the interim report of the ——, 4682-4690.
Presentation of the second report of the — 4811.
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PUBLIC SERVICES COMMISSION—
. Question re ——. 4260,
PUBLICITY COMMITTEE—
Nomination of members to the Advisory ——. 4345.

-PUNJAB JUDICJARY—
Question 7¢ amalgamation of North-West Frontier Province with —'

4444-4445.
PYAR]I LAL, Mr—

Cantonments Bill. Motion to consider. 4854-35, 4866-87, 499b.

Code of Civil Procedure (Amendment) Bill. (Dr. Gour’s). Motion to
consider. 4237-38.

Question re application under Cantonment Code by Mr. Shafi Ellahi.
4178.

Question 7¢ applications under Cantonment Code in Mesrut. 4178.

Question re aspersions by Major Dockrell, on All-India Cantonments
Association. 4396-4397.

Question re¢ audit of accounts of registered companies. 4341,

. Question r¢ building leases in Cantonments. 4397.

Question »¢ conduct of Military officials in Meerut. 4180,

Question r¢ correspondence from Honorary Secretary, All-India Can-
tonments Association. 4397.

Question ¢ enforcement of (Cantonment (House Accommodation) Act.

. 4177-4178.

Question re¢ enhancement of ground tax in Meerut. 4178-4179.

Question 7e¢ feeling of insecurity owing to the failure of the Alliance
Bank. 4838-4340.

Question re grazing tax in Meerut. 4179,

Question ¢ investigation of the causes leading to the failure of the
Alliance Bank., 4340-4341.

Question r¢ Mohamad Sultan, (onservam.y Inspect.or, Meerut. 4180.

Question 7¢ prohibition of sleeping out in Meerut. 4180.

Question r¢ Saw bnsiness in Ambala. 4396.

Questlon re speech by Mv. Gazdar in connection with the failure of the
Alliance Bank. 4839.

Question re tax on thelas. 4179. .

Question r¢ taxes on incoming or outgoing thelas in Meerut. 4179.

Question re tea and coffee room at Meerut. 4345. * )

Resolution re alterations in pay, pension and other service conditions
of the Imperial Indian Services. 4608.

Q ’
QUARTERS—
* Question re . allotment of ~—— to Indians on Great Indian Pemnsnla
Railway. 4150.
QUESTIONS—

Procedure it regard to — not on the Agenda Paper and of whlch
private notice has not been accepted. 4398-4399.
Question r¢ -— and resolutions disallowed. 4264-4265.
Question re disallowed —— and resolutions and Bills. 4167.
Question re procedure in regard to allowing or disallowing of —.
° o 4186-4187.
* Questjoill r~ unanswered —. 428!.
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QU ESTIONS AND ANSWERS—

Question re correspondence with non-officials re ——. 4261
QUESTIONS IN ASSEMBLY— ,
. Procedure in regard to asking of — - of absent members 43?6.
n ~—
RAILWAYS— '
Question re allocation of interest on capital cost of ——. 4400.
Question re appomtment of Indians to —. 4148
Question r¢ apprentices on ——: 4182,

Question re capital expenditure on' —— in England and India. 4147.

Question re deprivation of employment of Europeans and Anglo-
Indians on —. 4851-4853.

Question re dlfferontlal tmtment of lndlans on Great lndmn Penin-
sula ——. ‘' 4150.

Question re expenditure on new -—— . 4401.

Question re fallow lands near ——. 4846.

Question re Qovernment' control over company worked —. 4639,

Question 7¢ inconveniences of intermediate and ‘third class passengers

on ——. 4944.
Question re irtegular running of trains on Bengal Nagpur —. 35032
Question rc leave rules for workmen on ——. 4145-4146.
Question 7e leave rules on ——-. 4147,
Question r¢ losses on —. 4212,
Question r¢ modifications in leave rules on —-. 4147.
Question r¢ Mr. Cole's report on training of Indiams for —. 4150.
Question r¢ new superior appointments on ——. * 4450.
Question rc orders-issued to —:- relating to Indianisation. 4852
Question re¢ preparation of statements of profits and losses of —. 4214.
Question re profit and loss on — 4211. ¢ o+ -

Question »¢ programme for rehabilitation of ——. 4401.
Question 7¢ qualifications of npprentlces for Me('hamcul Engineerships
on —. 4183.

Question 7¢ retirement leave rules on - —. 41486

- Question re retrenchments on ——, 5026, -

Question re salaries on State and Company ——. 4215.

Question 1+ —— to Bhubdneswar for pilgrim traffic. 4840.

Question 7¢ traffic facilities on —. 3024 o

Question ne training of Indians on —-. ' 4210.

Question re training of Indians for ——. 4400.-

Question 7¢ —— under construction. 4405.

Question re¢ variations in leave rules on --—, 4145,
RAILWAY ANNUITIES—

Question e ——. 4403.
RAILWAY APPOINTMENTS--

Question re —— requiring engineering qualifications. 4404-4405.
RAILWAY CAPITAL— .0

Question re ——. 4212,

Question re interest on ——.. 5024.

Question 7e return on -— invested by the State. 5024.
RAILWAY CAPITAL ACCOUNT— .

Question re inclusion of land values in ——. 4214.

!



! INDEX TO LEGIRLATIVE ASSEMBLY DEBATES.

?

RAILWAY CHARGES—

Question 7e¢ allocation of ——. 4210-4218.
RAILWAY COMMISSION—
Question re ——. 4399,
RAILWAY COMPANIES--
Question re¢ concessions to - —--. 4212-4213.
Question re loss on —. 4211-4212.

RAILWAY CONCESSIONS—

ot

~

-t

Question r¢ —— for Boy .‘-IcoIlts, cricketers and other sporting parties.

4441-4442.

RAILWAY ESTABLISHUMENT ROLLS—
Question r¢ —--.  4398-4400.
Question r¢ compilation of —-. 4833.
RAILWAY FACILITIES--
Question re resolution relating to -——-. 4264.
RAILWAY FINANCE— '
Question re ——. 4399,
BAILWAY MATERIAL—
Question ‘r¢ manufacture of — .. 4147-4148.
Question re purchase of —- in London. 4210.

RAILWAY PLATFORMS--

Question re¢ inconvenience to passengers through high —
RAILWAY POLICY—

Question r¢ Indian point of view on --— represented on

Board. 4318.

RAILWAY POSTS—

Question r¢ Indians in higher ——. 4213.

Question 7« —— on Rs. 500 and above. 4148.
RAILWAY PROJECTS—

Question r¢ ——. B029-5030.
RAILWAY RELIEF STAFF—

Question 7» —— hardships of Indian Employees. 4148,
RAILWAY RENEWALS—

Question re -—--. 4430. .
RAILWAY RISK NOTES COMMITTEE—

. Question 7~ recommendations of ——. 4038.

RAILWAY STAFF—

Question 7+ recruitment of -—. 5026-5027.

Question re reduction of ——. 4429-4430.

Question 7¢ retrenchment of—. 4152-4153. '
RAILWAY STORES—

Question re purchase of ——. 4213,
RAILWAY TICKETS—

Question re sale proceeds of --—. 4446-4447.°
RAILWAY WORKING EXPENDITURE—

Question re reduction of ——. 4208-4212.
RAINY, Mr. G.— ‘

Questlon re appointment of —— as President, Tariff Board.

RAISINA HOSTEL—
Quesglog s¢ water supply in ——. 5029

4945

Railway

4396.
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RALA RAM, Mz.—
Question re report by —— re floods in Northern Bengal. 4871-1672.

RAMAYYA PANTULU, M=r. J.—
Land Acquisition (Amendment) Bill. Motion to consider. 4886-87,
4888-89, 4800, 4895-96, 4900-01, 4902 : '
Question r¢ Postal Life Insurance Fund. (Private Notice of question
not nccepted by Hon. Member in_charge of Department). 4849.

RAMJI, Mg. MANMOHANDAS—
Question re concessions to Thos. Cook and Son. 4140-4141.
Question re Government Loan lssue. 5025-5028.
Question re¢ payments undertnken by Imperial Bank owing to failure
of Alliance Bank. 4217-4231.
Question r¢ recommendations of Railway Risk Notes Committee. 4058,

RANGACHARIAR, Rao Baabvg T.—
Demands for supplementary grants for 1923-24. 4921-25.
Immigration into India Bill. 5048, 5049, 3080-51. Motion to cirenlate
for opinion.“ Consideration of -—. 5079. - Motion to pass. 5083
*  Legal Practitioners Bill. Motion to intreduce.. 4807-4810. Motion to
circulate for opinion” 5038.
Question re Kenya affairs. 5033.
Resignation of —— from the Panel of (haumen 4184.
Resolution re concession of claims of Indians in Kenya. 4825-28. .
Resolution r¢ decision of British Cabinet r¢ Kenya. (Notice 6f'reso1nl
tion not accepted). 5035-37.
Resolution r¢ the grant of further Reforms under the emstmg consti-
tution in India. 4786-88.
Resolution re liability to the Imperial Bank consequent on the failure
of Alliance Bank and the policy of the Finance Department there-
on. 4755-58.

REDDI, Me. M. K.—-

Demsnds for supplementary grants for 1923-24 4928-29. .

1llegitimate Sons Rights Bill. Report of Select Committee laid on table.
5038. .

Quéstion r¢ Government’s subscriptions to Reuters and Associated
Press Agencies. 4120. -

Question re Post Offices in India. 4144 :

Question re telegraph stations. 4144-4145. ' L

Resolution re alterations in pay, pension and other mvwe conditions
of the Imperial Indian Serv:ces 4506-4599.

REFORMATORY SCHOOLS—
Question re jails, —— and penal Settlements.” 4188.
REFORMS—

" Question r« increase in pay, allowances and pensions granted since the
-——.  4204.

Resolution re the grant of further —— under the existing constitution
in India. 4767-90.
REGI\IENTAL FUNDS—
Question r» —— deposited with Alliance Bank. 4432
Question re deposited with the Alliance Bank in preference to
Imperial Bank. 4432-4433,
REGISTERED COMPANIES— "
Question re audit of accounts of —. 4341,
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-REGULATION 111 OF 1818—
* Question r¢ amendment of —-, 4046,

LRESERVED INTERMEDIATE CLASS CARRIAGES—
Question re ——. 4846,

RESOLUTION— )

—— re admission of Indians into all branches of the indian Army vide
Esher Committee’s Report. 4270-4301.

—— rc alterations in pay, pension and other service conditions of the
Imperial Indian Services. 4592-4609.

—— re consideration of claims of Indians in Kenya. 4812-37.

—— re curtailment of powers of the Councﬂ of State over money bills
(Adjourned debate). 4616, 4891-472 _
—-— pe decision of the British (.‘abinet re Kenya. (Resolution not

accepted). 5035-5037. < '

——re desirability of continuante of support to the League of Nations
by India in view of the grievances of Indians in the mandated

D territories of T~nganyika and the Pacific Islands. 4583-4691.

—-—re  embankment project for the protection of Dera Ismail Khan
against the c¢rosion of the Indus. 4610-4616.

——re establishment of convention of non-interference by the Secretary.
of State in matters where the Government of India and the Legisla-
ture are in agreejnent. 4724-28.

——re exercise of powers of certificatipn by Governor General (Amend-
ment of Section 67B of the Government of India Act). '4301-4338,
4451-4502.

~——- r¢ the grant of further Reforms under the existing constitution in
India. 4767-90.

—---re liability to the Imperial Bank consequent on the failure of
Alliance Bank snd the policy of the Finance Department thereon.

4720-4768. -
— - re velease of Mahatma (Gandhi and other political prisoners. 4508-
4561.
Question re digallowance of —. 4262.
Question re disallowed ——-, 4263-4264. .
Question ¢ disallowed questions, —-- and Bills. 4167.

Question 1~ notice to Members of admlsslon or disallowance of —. 4264.
Question »¢ period of notice for allowing or disallowing —. 4264.
‘Question r¢ procedure relating to admission or disallowance of —.

4262-4263.
Question re questions and —— dlsallowed 4264-4265.
Question re —— relating tb railway facilities. 4264. °

Question re rule relating to subjects of —. 4264,
Statement (laid on the table) 7¢ adopted by the Indian Leglsla.tu;o
during 1923 and action taken thereon. 4377-4379.

RESOLUTIONS AND BILLS—
Question r¢e —— in Indian Legislatures and action by Government.
4142-4143. pl
RETRENCHMENT COMMITTEE—
Qnutlon re terms of reference to —. 4261.

RETURN TILKETS—-
Quebtidn 7e »— on Eastern Bengal Railway. 4390-91.

a a .
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REUTER’S PRESS AGENCY—

Question re Government subscriptions to —— and Associated Preu
Agency. 4120.
REVENUE—
Question re -— from Income-tax and Super-tax. 4153.
Question re — from unified stamps of promissory notes. 4793.

RHODES, S1e CAMPBELL—
Question re police duties in Legislatures. 4143-4144.
Resignation of ~-— from the Panel of Chairmen. 4184.

RICHhY Mz JAMES ALEXANDFR-—
Oath of Office. 4053,
Resolution re curtailment of powers of the Council of State over money

bills. 4711-12.
RIFLES—
Question re difference in practige in regard to custodv of — hv various

forces. 4134-4135.

ROHILKHAND & KUMAON RAILWAY—
Quedtiod re claim by — for wood fuel. 4405.

ROY CHAUDHURY, Mzg. B. C~-
Oath of Office. 4811
ROYAL AIR FORCE—
Question re training of Indians for —. 4208,

ROYAL ARMY MEDICAL CORPS—
Question re increase in ——. 4206.
Question 7¢ reductions in — and I. M. 8. 4056.
ROYAL ARMY MEDICAL CORPS SUBORDINATES —
Question r¢ —— as male nurses and pay compared with I. M. D. 4054-
4053, *
BRULING-- b
—— by President in regard to questions not on the Agenda paper and of
which private notice has not been accepted. 4398-4399. '
RUPEE LOAN—

Question re ——. 4344
RUPEE NOTE—
Question re abolition of ——. 4260-81.
RUSHBROOK-WILLIAMS, Dr.—
Question 7~ deputation to England of —-, 4850,
Question re preparation of book éntitled * Tndia of to-day” by —
4437-4438.
Question re xtatements in hook entitled ‘‘ Defence of Indian”’ by —.
4438-4439.
8
SALARIES— ’
Question re increase of —— of postmen and menials. - 4440.
Question re —— of Military Assistant Surgeons. 4793-4794.
Question rr —— of Ordnance Corps. 4442-4443. '

Question rr —— on Btate and Company Railways. 4218.
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SALARY— , »
Question 7¢ -—--, pension and exchange compensation allowance. 4158.
SALY—
Question re consumption of ——. 4222-4450.
¢ Question re manufacture of — in Burma. 2223.
Question 7¢ prices of ——. 4448-4249.
Question r¢ sales of —. 4449-4450.
SALT DUST—
Question r« despatch of —— from Khewra. 4447-4448.
Question ¢ mixture of —— with lump salt. ' '¢448.
- ’ B
SALT LICENCEES—
Question r¢ representations of merchants and —--. ¢448.
SBALT SALES—
Question 7« - — and duties. 4679.
SALT TAX--
Question 7¢ -—. 4114-4113.
Question re disclosure of details relating to —. 4130.
SAMARTH, Mr. N. M. —
" Cantonments Bill. Motion to consider ——. 4968, 4988, 5004-05, 5009,

5010.

Legal Practitioners (Amendment) Bill. (Mr. Neogy’s). Motion
to nominate Members to the Select Committée. 44086.

Question re appointments in Medical Department. 4873-4874.

Question r¢ appointment of D. D. M. C. Army Headquarters. 4874-4875..

Question 7¢ closing down of wireless stations. 4858.

Question r¢. contract for sleepers by North-Western Railway. 4868-4569.

Question re cost and revenue of wireless stations. 4858-4859.

Question 7+ deputation to England of Dr. Rushbrook Williams. 4859.

Question re establishment of wireless telegraph. 4856-4857.

Question r¢ high powér wireless stdtions. 4872-4573.

Question ¢ Kenya affairs. 5032

Question re¢ licence for wireless broadcasting-in India. 4857-483S.

Question re orders by North-Western Railway for sleepers. 4871.

Question re¢ price of chil sleepers. 4869.

Question re purchase of sleepers by North-Western Railway. 4865-4868,
4889-4870.

Question ¢ revenue of Wireless Branch. 4859.

Question 7« Specialists in Medical Department. 4874.

Question re tenders for sleepers on North-Western Railway. 4866 4868.

Question 7¢ b-year contract by North-Weatern Railway fol sleepers. 4871-
48732,

Question (supplementary) »- contract for sleepers supplied by North :
Western Railway. 4843.

Question (supplementary) re report of N.-W. F. P. Committee. 4445.

Resolution r¢ curtailment of powers of the Council of State over money

~ bille (adjourned debate). 4618, 4691-94, 4698, 4708, 4714, 4718-19, 4721.

Resolution re exercise of powers of certification by Governor General
(Amendment of Section 87B of the Government of India Act).
4317, 4320, 4321, 4322, 4323, 4324, 4460.

Resolution re the grant of further Reforms under the existing con-

* . lﬁtution' in India. 4774, 4782. 4783-84, 47686
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SAMARTH, Mr. N. M.—contd.
Resolution s¢ liability to the Imperial Bank consequent ~ on the
failure of Alliance Bank a.nd the policy of the Finanve Depart-
ment thereon. 4758,
Resolution re release of Mahagma Gandhi and other Political
Prisoners. 454l

SANDHURST CANDIDATES—
Question re¢ selection of ——. 4880-4852.

SARA-SERAJGUNJ RAILWAY (OMPANY—
Question re logp to ——. 4400.

SARFARAZ HOSAIN KHAN, Knax Barapur— '
Question re appointment of non-domiciled persons in Bihar and
Orissa. 4181.
Questxon re casualties, convictions, etc., among Moplahs. 4792-4793.
Question re¢ Income Tax appeals in Bihar and Orissa. 4181-
. Question rr Income Tax Department. 4181-4182.
Question re office of Commissioner of Income Tax, Patna. 4180-4161.

SARMA, Hon’sLe Sik NARASIMHA-— _

Immxgrntlon into India Bill. Motion to circulate for opinion.
5048-5049. (Consideration of -——. 5073-5076, 5080-5081. Motion to
pass. 5048-89.

Land Acquisition (Amendment) Bill. Motion to consider. 4846-87, 4880.

Motion to pass. 4902-03. '

Resolution r« concession of claims of Indians in Kenya. 4819-21, 4836-
37,

Resolution re desirability of continuance of support to the League of
Nations by India especially in view of the grievances of Indians
in the Mandated Territories of Tanganyika and Pacific Islands.
4584-4590.

SARVADHIKARY, 81 DEVA PRASAD- ¢ -~

Abolition of Transportation Bill. Motion to consider report of Select
Committee. 4422-23.

Adoption Registration Bill. Motion to refer the —— to Select Com-
mittee. 4804,

Cantonments Bill. Motion to consider. 4858-59, 4962, 4966.

Demands for excess grants for 1921-22. 4812-14, 4920.

Demands for supply grants for 1923-24. 4925-27, 4930, 4940, 4841-42.

Expression of regret on. death of Mr. Pyari Lal Misra. 4617.

Expression of regret at death of Babu Baidyanath Prasad Singh. 4667.

Immigration into India Bill. Motion to circulate for opinion. 5053-
5085. Motion to pass. 5086-87.

Indian Stamps (Amendment) Bill. Consideration of the report of Select
Committee. 4807, 4659, 466].

Motion for adjournment to discuss Kenya problem. 4681.

Motion for adjournment to discuss the position of Indians in Kenya.
(Motion not accepted). 5035,

Question re cattle killed on Eastern Bengal Rulwny 4945, .

‘Question re clerical retranchments follomnq on. Incheape Committee’s
Report. 4114.

Question 7re. development of Indian Stores Department. 4003-4083.

Question re difference in practice in regard to custody of rifles by
various forces. 4134-4135.
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SARVADHIKARY, Sir DEVA PRASAD—contd.

Question 7¢ experlmenta] press for printing G. C. Notes and Stamp!
4862-4888.
. Question re form of issuing seizures and death statistics in Delhi. 4080-
4068,
Question r¢ functions of (ontroller of Contracts. 4881-4862.
Question r High Court Retrenchments, Bengal. %132
Question r¢ Indian Stores Department and curtailment of Stores
Department in England. 4880-4881. -
Question r¢ Indianization of 8 units of the Indian Army. 4133-4134.
Question r~ methods of purchase of manufactured articles. 4862.
Question re plague in Delhi. 40569-4080.
Question 7r postal certificates of Rs. 1,000 and financial results. 4862.
Question »- Postal Savings Banks. 4864-4865.
Question re publicatton of plague mnortality in Delhi. , 4062.
Question r¢ purchase of textiles by Stores Department. 4881.
Question 7e¢ recommendations of Inchcape Committee r¢ plants and
machinery. 4115
«Question re reconstitution of Calcutta University. 4222
Question re result of the recommendations of the Inchcape Committee.
4063-4113.
Question re¢ retrenchment due to report of Inchcape Committee. 4379-
4382, :
Question r¢ salt tax. 4114-4115.
Question 7« trial of forgers of Currency Notes. 4883.
Question re University for Rajputana. 4788.
Question re use of State plant,and machinery. Recommendations of
Inchcape Committee. 4798-4800.
Question (supplementary) »- Anglo-Indians in Territorial and Auxi-
liary Forces. 4855,
Question (supplementary) »+ establishment of an University for
Rajputana. 4280 '
Question (supplementary) re failure of the Alliance Bank. 4343,
Question (supplementary) +» fencing of railway lines. 4846.
Question (supplementary) r~ payments by Imperial Bank owing to’
failure of Alliance Bank. 4218, 4219, 422]. *
Question (supplementary) re progision of steps and ladders for passen-
gors on railways. 4945
Question (supplementary) r¢ raised platforms on Bengal Nagpur Rail-
way. b5023.
Question (supplementary) r~ registrable diplomas of Military Assist-
ant Surgeons. 4797.
Question (supplementary) re report of N.-W. F. P. Cdmmittee. 4446.
Question (supplemgentary) re revenue from unified stamps on promissory,
notes. 4793, .
Question (supplementary) re 'wireless broadcasting in Indla. 4807.
Resolution re¢ admission of Indiams into all branches of the JIndian
Army vide Esher Committee's Report. 4283-87, 4289,
Resolution re concession of claims of Indians in Kenya. ¢823-35.
Resolution re ourtailment of powers of the Council of State over money
bills. 4704-07.
Resolution re desirability of continunance of support to the League of
Nations by India especially in view of the grievances of Indians in
* ¢he Mandated Territories of Tanganyika and the Pacific Islands..
*  4583,700 4571, 4578, 4500-91.
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SARVADHIKARY, Sir DEVA PRASAD—concld.

Reébolution re establishment of convention of non-interference by the
Secretary of State in matters where the Government of India. and
the legislature are in agreement. 4728.
Resolution re the grant of further Reforms under‘the existing constitu-
tion in India’ 4784, ,.
Resolution re liability on the Imperial Bank consequent on the failure
» of Alliance Bank and the policy of the Finance Department thereon.
© 4738, 4758, 4759-61.
Resolution 7« use of certification powers under the Government of
India Act by the Governor General. 4333, 4334, 4335, 4336, 4337, 4338.

‘SASSOON, Carraivy E. V.—

Indian Income Tax (Amendment) Bill. Motiqn to consider. 4362.

Question 7~ acquisition of a tug for the Iraq River Fleet. 4638-4640.

Question (supplementary) re payment hy Imperial Bank owing
to failure of Alliance Bank. 4220.

Resolution ,p¢, exencise of powers:of certification by Governor Gengral
(Amendment of Section 67B of the (Government of India Act). 4460-
Tl

Resolution re liability to the Imperial Bank consequent on the failure
of Alliance Bank and the policy of the Finance Department thereon.

4734-4742. .
‘SAVINGS BANKS—
Question r» hours of closing of —— and Money Order Departmentl
4391. .
SAW BUSINESS—
_ Question r~ —-— in Ambala. 4396.
SCHOLARSHIPS— :
Question ¢ principle ohserved in the award of —. 4669.
.SCHOOL OF COOKERY—
¢ Question 7¢ - —. 4205-4208.
SEAMEN— -
Question re Indian —— and Workmen's Compeusation Act. 4638-4639.
Question re position of Indian -—- under Workmen’s Compensation
Act. 4159,
SECOND CLASS ACCOMMODATION—
Question e xnsuﬂ‘iuoncy of ——-. 4944-1940.
SECONDARY SCHOOLS— .
Question »¢ Arts College and --——. 4183,
SI',LIREfI‘ARY OF bTATL——
Question 7« correspondence with -— y+ Budget. 4130.

Question 1¢.correspondence hetween Central Provinces and CGlovernment
of India on matters requiring a reference to- the Government of
India or -—--~., 4143. ‘

See * Conventlon of non- -interference, ’

SEN, Rar Bauapur S. C.— L .
Death of —-. 4053
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SEPOYS—
Question s preferential treatmment to —. 4854, .

SHAFFIQ FLLAHI, Mg. ~

Question re application under Cantomsuent Code by --—. 4178

SHAFI, Hox'sx Dr. Mian S1r MUHAMMAD—
Indian Evidence (Amendment) Bill (Mr. Agarwalla’s). Moetion to
refer to Select Committee. 4243, o
Resolution r¢ desirability of continuance of support to the League of
Nations by India especially in view of the grievances of Indians in
the Mandated Territories of Tanganyika and the Pacific Islands.
4581-4584. ’

SHAHANI, Mr. 8. C. -

Consideration of the muendment of Standing Orders. 4372, 4373.

Indian Paper Currency (Amendment) Bill. Motion to postpone con-
sideration of the -—. 4387-69.

Indian Stamps (Amendment) Bill. Consideration of the report of

. Select Committee. 4650. -

Land Acquisition (Amendment) Bill. Motion to refer to Select Com-
mittee. 4508.

‘Oath of Office. 4064.

Question s¢ appointinents to the Education Department in North-West
Frontier Province. 4669.

Question r¢ examination result® of Vedic Bhratri College. 4668.

Question ¢ grant-in-aid for primary teachers in North-West Frontier
Province. 46868, :

‘Question »~ maintenance grant of Vedic Bhratri College. 4668-4669.

Question re¢ principle ohserved in the aw&'d of scholarships. 4669.

Question re removal of cantonment from Hyderabad to Karachi. 5024-
5025,

‘Question 7+ transport of wheat and gram, in North-West Frontier. 4669.

Question (supplementary) re abolition of whipping. 4672

‘Question (supplementary re apprentices in * Bengal Nagpur Railway,
Workshops. 4391, )

‘Question (supplementary) re compilation of railway establishment rolls.

Question (supplementary) re death of Chela Mutu an lndian coolie in
Malaya. 4433

‘Question (supplementary) re exclusion of Bhagur from Deolali Canton-
ment. 4635-4636.

“Question (supplementary) re expenditure on education in Ajmer-
Merwara. 4259. L

‘Question (supplementavy) re failure of the Alliance Bank. 4339-4340. >

Question (supplementary) r~ failure of banks. 4632. 2,

Question (supplementary) r¢ house rent for postmen in Karachi. 4440-41.

Question (supplementary) re passing of anti-profiteering Acts. 4393.

Question (supplementary) re prices of *Salt. 4449

‘Question (supplementary) r¢ procedure relating to admission or dis-
allowance of questions and resolutions. 4262-4263.

“Question (supplementary) re railway concessions for  Boy Scouts
cricketers, footballers, etc. 4443,

‘Question (supplementary) rc rate of interest charged on loan to Sara-
Serajgunj Railway Coy. 4400. )

“Gustior, (Aupplementary) re rates py.yable on Bills of Exchange. 4637.

"Question (supplementary) re reduction of railway staff. 4430.

»

’. L] -
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SHAHANI, Mr. 8. C.—contd.
Question (supplementary) re regimental funds with Alliance Bank. 4432,
Question (supplementary) re removal of the Cantonment of Hyderabad,
Sind. 4631.
Question (supplementary) re retrenchment due- to report of Inchcape
Committee, 4381.
Question (supplementary) se revenue to ranlways from return tickets..
4391.

Question (supplementary) re taxes on lndu.n Settlers in Fiji. 42186.

Question (supplementary) r~ terms of reference to Retrenchment Com-
mittee. 4281.

Resolution »+ admission of Indians into all hranches of the Army in
India, ride Esher Committee’s Report. 4293-94,

Resolution re curtailmeut of powers of the Council of State over money
bills. 4715-18.

Resolution »e¢ exercise of powers, of certification hy Governor General
(Amendment of Rection 67R of the Government of India Act). 4471-
75.

Rgsolution r« the grant of further Reforms under the existing constntu~
tion in India. 4779, 4788-89.

Resolution r¢ release of Mahatma Gandhi and other Political Prisoners.

4534-386.
SHUKLA, Pasumur DEVI PRASAD—
Cantonments Bill. Motion to consider. 4955-58. . .
Oath of Office. 4839 .
SHUTTLE TRAIN-- )
Question r¢ cancellation of —— between Benares and Moghal Sarai.
4671,
SIM, Mr. GEORGE GALL-- ® .
Oath of Office. 4053. ’
SIND—
Question r¢ income tax work in - -, 4876
SINGH, Basy BAIDYANATH PRASAD-- ..
Death of —. 4667-4668

SINHA, BEOHAR RAGHUBIR—
Question re correspondence between Central Provinces and Government
of India on matters requiring a reference to the Government of
India or Secretary of State. 4143.
Question r¢ resolutions and Bills in Indian Legislatures and action by
Government thereon. 4142-4143.

SINHA, Ma. DEVAKI PRAKAD-—
Immigration into India Bill. Consideration of ——. 5077-5078.
Oath of Office. 4839. '

SINHA Rat Bavapur LACHM( PRASAD—
Questxon re u.rucles on irregularities in Military Accounts Depattment
* Tribune ”’. 4841. ‘
Quumon re compxlntlon of railway establishment rolls. 4633,
Question re¢ dangers to passengers at Moheahkhund Railway Station.
4629,
Question r~ employment of Branch Post Mnters. 4626, .
Question re expenditure on Stores Departmeunt, London. 46%6.
Question re leave reserve in Postal Department. 4627..

Question re personal assistants to Post Masters Generals. , 4628.
/
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SINHA, Ra1 Bamapue LACHMI PRASAD-—contd. )
Question re reconstitution of office of Director General of Stores, India
Office. 4625-4626,
® Question 7¢ reduction in the number of postal peons. 4627-4628.
Question re separation of judicial and executive functions. 4633-4634.
Question re Staff Selection Board Enquiry Committee. 4634.
Question re waiting room at Moheshkhund Railway Station. 4628-4629.

SLEEPERS—

Question re contract for —— by North Western Railway. 4842-4844,
4868-4869.

Question re orders by North-Western Railway for ——. 4871.

Question re purchase of —— by North Western Railway. 4865-4668,
4869-4870.

Question r¢ tenders for —— by North Western Railway. 4841-4842.

Question re tenders for —-_on North Western Railway. 4868-4868,

Question re b-year contract by North-Western Railway for ——. 4871,
4872,

SIPEEPERS CONIFEROUS— ’
Question ‘re purchase of —— by North-Western Railway. 4841.

SOHAN LAL, Rar Bamapur BAKSHI—

Cantonments Bill. Motion to consider. 5010.

i{mmigration into India Bill. Motion to circulate for opinion. 5059-61.

Question 7¢ consumption of beef in the Army. 4863-4084.

Question re importation of stores for Government Departments. 4678-
4679.

Question 7¢ post of Office Superintendent of Chief Engineer’s Office,
North Western Railway. 4678.

Question re salt sales and duties. 48679.

Question (supplementary) re Public Services Commission. 4260.

SOLDIERS—
Question re officers — and followers from India employed out of India.

4266-42867. .
SPECIAL MARRIAGE BILL— *
Message from Council of State re the passing of the — by that

Chamber. 4718.

BPECIAL TRAINS—
Question ré —— for melas. 5025,

STAFF SELECTION BOARD ENQUIRY COMMITTEE—
Question re ——. 4634. ' .

STANDING FINANCE COMMITTEE—
Election of Mr. Neogy to the ——. 4504. °

STANDING ORDERS—
Amendment of —. Motion to consider report of Select Committee on .
the ——. 4371. Adopted. 4371
Governor General’s Assent to Amendment of —. 4563.

STANYON, Coroner Sir HENRY—
Abolition of Transportation Bill. Motion to consider report of Select
Committee. 4412-13.
ntenments Bill. Motion to consider. 4974-75, 4980, 5010-11.
ode qf Qivll Procedure (Amendment) Bill. (Dr. Gour’s). Motion to
consider. 4232-33.
° >y . ° r

.
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‘STANYON, CoroxeL Sir HENRY—contd.

Code of Civil Procedure (Amendment) Bill. Motion to consider
4350, 4353-B54.

Consideration of the amendment of Standing Orders. 4373. .

Expression of regret on death of Mr. Pyari Lal Migra. 4618,

General Clauses (Amendment) Bill. (Mr. Agarwalla’s). Motion to
refer to Select Committee. 4248.

Immigration into India Bill. Motion to circulate for opinion. 5056-
68. Consideration of ——. 8073, 5080. Motion to pass. 5085-88.

Indian Income Tax (Amendment) Bill. Motion to consider. 4359,

The Indian Stamnp (Amendment) Bill. Consideration of the report of
Select Committee on the ——. 4652-53.

Question re Air Force at Drigh Road, Western Command. 4948.

Question r¢ amendment of Indian Divorce Act. 4637-38.

Question re classification of political expenditure. 4636.

Question 7~ contract for Bengal coal supplied to Admlr&lty and War

Office. 4948-49.
Question re endowed tombs. 4165.
Question r¢ legislation re divorce suits. 4837 .

Question rc rates payable on Bills of Exchange. 4638-37.
Question re working of Income-tax Department. 4947-48.
Resolution re¢ concession of claims of Indians in Kenya. 4832-33
Resolution r¢ embankment project for the protection of Dera Ismml
Khan from the erosion of the Indus. 4615.
Resolution re grant of further Reforms under the existing constitution
in India. 4778.
Resolution re release of Mahatma Gandhi and other Political Prisoners.
4540-41.
Resolution re use of certification powers under the Government of India
Act by the Governor General. 4316-20, 4321, 4336.
STATE PLANT—
Question re use of —— and machinery. Recommendations of Inchcape
. Committee. 4798-4800.
STATEMENT (LAID ON THE TABLE)—
—— re competitive examinations in India for the Indian Civil Service.
5021.
—— re resolutions adopted by the Indian Legislature during 1923, and
action taken thereon. 4377-79.
—— showing cases in which Government have been unable to accept cer-
tain recommendations of the Inchcape Committee. 4618-21.

STATIONERY—
Question re~ conditions of supply of — in use by tho Legislative

‘ Assembly. 41%20.
STERLING LOAN—

Question re statement in the Press r¢ a —— in London. 5027-28,
STIPENDS—
Question re —— of apprentices on railways. 4211.
STORES— .
Question r¢ condemned -— and equipment. 4170-71.
Question re importation of —— for Government Departments. 4678-
9.
Question r¢ loss of army cash, —, etc. 2407-08. ,
.
STORES DEPARTMENT, LONDON— ! A
Question re expenditure on —. 4626, e
" . ’
( ¢ n(.\'
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STRATEGIC RAILWAYS— ,
* Question re ——. 4404.
STUDENTS— .

#  Question re education of —— for entry into the Army. 4205

SUB-ASSISTANT '‘SURGEONS— .
Question re classification of —— for war gratuity. 4201.

SUBRAHMANAYAM, Rao Basapur, C. 8.—

Question re passports for passengers from India. 4877.

Question re revenue from Unified Stamps on Promissory Notes. 4793, .\

Question re rupee loan. 4344. .

Question (supplementary) re cost of Government printing. 4848.

Question (supplementary) re the failure of the Alliance Bank. 4341.

Resolution r¢ embankment project for the protection of Dera Ismail
Khan from the erosion of the Indus. 4610-11, 4615.

Resolution re exercise of powers of certification by Governor-General
(Amendment of Section 67B of the Government of India Aect).

4475-78,
» Resolution re release of Mahatma Gandhi and other Political Prisoners.
4550-53, 4554. -
SUPER-TAX—
Question re income and —. 4791-92.

o Question re revenue from Income tax and ——. 4153,

SUPPLEMENTARY GRANTS—
Demands for —— for 1923-24. 4631-22,

'SUPPLY AND TRANSPORT CORPS—

Question r¢ discontent in —. 4174,

Question re employment in ——, 4175.

Question r¢ King’s Commissioned Officers in ——. 4176.
Question re pay of clerks of —. 4173-74.

Question re pay and strength of —. 4174.
Quédbtion re revision of pay of ——. 4175.

SUPREME COURT— .

Question re —— for India. 4058-59. .
T

TARIFF BOARD—

Question re appointment of Mr. G. Rainy as President —. 4395,

TAX—

Question r¢ —— on thelas. 4179, *

TAXATION— o
Question 7e —— at Bhagur. 4434, 4435-36. o
Question 7¢ incidence of —— in Bhagur. 4435.

TAXES—

Quest?on re cancellation of order suspending —— at Bhagur. 4435.
Question re —— in Meerut. 4179.
Question re suspension of —— at Bhagur. ' 4435,

TEA AND COFFEE ROOM—
 Question re —— at Meerut. 4345,

TELEGRAPHS, CAPITAL OUTLAY ON—
Demands for excess grants under head —-. 4939-42.
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TELEGRAPH STATIONS—
Question re ——. 4144-45.

TELEPHONE RATES—

Question re enhancement of —— in Lahore. 4447.
TERRITORIAL FORCE—

Question re strength of ——, 4858.
TEXTILES—

Question re purchase of — by Stores Department. 4861.
THELAS— |

Question re tax on ——. 4179.

THIRD CLASS CARRIAGES—
Question re urinals in ——. 4844

THOS. COOK & SON—

Question re concessions to ——, 4140-41.

TIME TABLE— )
Question re alterations in —— of Oudh and Rohilkhand Railway. 4¢669-
70. «
TIME SCALE—
Question re —— on Great Indian Peninsula Railway. 4149,

TOMBS, ENDOWED—

Question re 4160.
TRADES UNIONS —
Question r¢ registration of —. 4875. &
TRADE UNION LEGISLATION—
Question re ——. 4158-59.
TRAFFIC— ‘
Question re control of —— by Military instead of Police. 4118-10.
TRAFFIC FACILITIES—
Question 7¢ —— on railways. 5024.
TRAINS—

Question re irregular running of —— on Bengal Nagpur Railway. 5022-
23.

TRAIN CONNECTIONS—
Question r¢ —— Oudh and Rohilkhand Railway. 4870.

TRAIN TIMINGS—
Question r¢ —— on Oudh and Rohilkhand Railway. 4670-71.

TRANS-BORDER PEOPLE—

Question re abductions by -—. 4386.
TRANSFER OF PROPERTY ACT—
Question re revision of ——. 4120.

TRANSPORTATION BILL—ABOLITION OF—
Nomination of Mr. Abul Kasem on Select Committee. 4184.

TROOPS—
Question re employment of —— in field serviee. 4187.
Question re reduction of ——. 4129-30. )
Question re statistics of British and Indian —. 4126-27.
TUG— -

Question re acquisition of a — for the Iraq River Fleet.  4339.40. °
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U
UNIFIELD STAMPS—
o Question re revenue from — on promissory notes. 4763.
UNITS (INDIAN)=- '
Question re cost of Military Colleges in India and of ——. 4856,
UNIVERSITY—
Question re — at Agra. 4133,
Question re —— at Agra or Cawnpore. 4133.
Question re —— for Rajputana. 4798.
URINALS— .
Question r¢ — in third class carriages. 4944.
v
VYEDIC BHRATRI COLLEGE— -
Question re examination results of ——. 4668,
¢ Question re maintenance grant of —. 4668-69.

VENEATAPATIRAJU, Mg, B.—
Demands for excess grants for 1921-22. 4610-12.
Question re allocation of railway charges. 4210-12.

e Question .re appointment of Indian on Railway Board to represent the

Indian point of view on railway policy. 4216.

Question re appointment of Mr. G. Rainy as President, Tariff Board.

4305,
Question re Army education. 4208,
Question re compensation for articles lost on railways. 4209,
Question re¢ concessions to railway companies. 4212-13.
Question re duties of Royal Army Medical Corps. 4207,
Question 7e education of students for entry into the Army. 4205.
Question re imported coal on Great Indian Peninsula Railway. 4200.
Question re inclusion of land values in railway capital account. 4214. |
Question r¢ increase in pay, allowances and pension granted since the
Reforms. 4204. :
Question re increase in Royal Army Medical Corps. 42086.
Question re Indians in Indian Medical Service. 4206.

Question re Indians and Anglo-Indians as Assistant and Sub-Assistant

Surgeons. 4206-07.

Question re¢ Indians in higher railway posts. 4213.
Question re¢ Indian women in Fiji 5021-22.
Question re Indianisation of Indian Army. 4204-05.
Question r¢ loss of Army cash, stores, etc. 4207--08.
Question re loss on railway companies. 4211-12.
Question re losses on railways. 4212.
Question re loss on Assam Bengal Railway. 4214.
Question re preparation of statement of profits and losses of railways.

4214.
Question re price of kerosene oil. 4383
Question re price of petral. 4394-95.
Question re profits and loss on railways. 4211.
Question re proportion of Indian and Anglo-Indian nurses with the

“Army. 4208 o
Ques‘ior. re purchase of railway material in London. 4210.
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VENKATAPATIRAJU, Mzg. B.—contd.
Question re purchase of railway stores. 4213. .
Question re railway capital. 4212.
Wuestion re railway renewals. ¢4380, -
Question r¢ reduction of Imperial Service cadre. 4203-04.
Question re reduction of railway working expenditure. 4208-13.
Question re reduction of railway staff. 4429-30.
Question re results of O’Donnell circular. 4203.
Question re revision of Indian Railways Act. 4210,
Question re salaries on railways. 4215.
Question re stipends of apprentices on railways. 4211.
Question re.school of cookery. 4205-08.
Question re strength of Imperial Service cadre. 4204.
Question re subordinate hospital staff. 4429,
Question re taxes on Indian settlers in Fiji. 4215-17.
Question re training of Indians for the Royal Air Force. 4208.
Question re training of Indians on railways. 4216.
Question re training of railway mechanical engineers. 4210-11.
Resolution re curtailment of powers of the Council of State over Morey

Bills. 4710-11.

Resolution re release of Mahatma Gandhi and other political prisoners.

.

4832-34.
VICEROY, H. E.—
Meuage from —— re attendance of Members of the Legulahve Assem-
bly on 28th July, 1923. 5030.
Motion of expression of gratitude to — in connection with the

Lausanne Treaty. 5037-38.

Speech delivered by —— to the Council of State and Legislative Assem-
bly at the close of the session. 50983-5100,

See ‘ Governor General.”’

w

WAGONS—
" Question re insufficiency of ——. 4043-44.
WAITING ROOM—
Question re —— at Moheshkhund Railway Station. 4628-29.
Question re closing of —— at Benares. 4671.
WAJIHUDDIN, Hasi—
Motion to refer to Select Committee the Santonments Bill. 4186.
Question re services of S8yed Nasiruddin Hyder and Babu Bishnath
Pershad, Tehsildars. 4141.
4+ Question (supplementary) r¢ hardships of pilgrims. 4267.

WAR GRATUITY—

Question re classification of Sub-Assistant Surgeons for —. 4201,
Question re —— for Civil Sub-Assistant Surgeons. 4200.
Question re refusal of —— to Civil Sub-Assistant Surgeons. 4200-01.
WAR OFFICE—
Question re capitation charges payable to the ——. 4138,
Question re contract for Bengal Coal supplied to Admiralty and —
4948-49.
WATER SUPPLY— . v,

Question re —— in Raisina Hostel. 5020. “ o~
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WATERMEN— . R
* Question re dismissal of —— on North Western Railway. 4445-46.

WAZIRISTAN—

Question re military operations in ——. 4139-40.
WHEAT— *

Question re transport of — and gram in North West Frontier. 4668.
WHIPPING BENTENCES—

Question re abolitjon of —. 4672
WIRELESS BRANCH—

Question re revenue of ——. 4859, . -
WIRELESS BROAD CASTING—

Question re license for — in India. 4857-58.
WIRELESS STATIONS—

Question re closing down of —. 4858

Question re cost and revenue of —. 4858-56.

Question re¢ high power ——. 4872-73.
WIRELESS TELEGRAPH—

Question re establishment of —. 4856-57.
WOOD FUEL— .

Question re claim by Rohilkhand and Kumaon Railway for ——. 4405.
WORKMEN’S BREACH OF CONTRACT ACT—

Question re repeal of ——. 4158.
WORKMEN’S COMPENSATION ACT—

Question r¢ Indian seamen and —. 4638-39.

Question re position of Indian seamen under ——. 4158

Question re postal employees under —. 4159.
WORKMEN ON RAILWAYS—

Question re leave rules applicable to ——. 4145-46.

x - .

X’MAS CONCESSIONS— . .

Question re —. 4404,

Y

YAMIN KHAN, Mz. MUHAMMAD—

Code of Civil Procedure (Amendment) Bill. (Dr. Ggur’s). Motion to
consider. 4233-35.

Code of Civil Procedure (Amendment) Bill. Motion to pass. 4358. «

Motion of expression of gratitude to H. E. the Viceroy in connectitn
with Lausanne Treaty. 5037, 5038.

Question re condition of employment in Supply and Transport Corps.
4176.

Question re discontent in Supply and Transport corps. 4174.

Question re King’'s Commissioned Officers in Supply and Transport
Corps. 4175.

Quest'ion re pay of clerks of Supply and Transport Corps. 4173-74.

. géostlon re pay and strength of Supply and Transport Corps. 4174.
K o:tio.n ec revision of pay of Supply and Transport Corps. 4176,
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